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EIN Ay No-3850f 2024 & M.A of 2024 IN O.A NO 604/2018 FILED BY
3| o BESWAR BEHERA -VRS- UNION OF INDIA & OTHERS.

X

FE

10i, at present working as Collector & DM, Jajpur, At/Po/Ps/Dist-
¥ej n’if, do hereby solemnly affirm and stated as follows:-

-

Mrs. P. Anvesha Reddy, aged about 33 years, W/ o-Tejas

1. That, I am working as Collector & D.M, Jajpur herein after referred

to as the answering Respondent No.8 and as such I am competent and
have been duly authorized by Respondent No.3and to swear this
affidavit on their behalf also. _

2. That, I have gone through the contents of the Original Application
as well as the annexures appended thereto along with the Order
dtd.20.08.2024,1.A No.385 of 2024& M.A of 2024 and have understood
the contents thereof. I am well acquainted with the facts of the case.

3. That the applicant has filed the aforesaid Original Application
before the Hon'ble Tribunal alleging in respect of operation of
unauthorized quarries, stone crushers, wagon drilling. The applicant has
also further alleged that due to this illegal mining and quarrying
activities, many innocent viilagers are suffering health issues concerning
kidney ailments, Tuberculosis and drinking contaminated water & also
alleged that due to dreadful vibration caused by the wagon drilling and
blasting, the surrounding houses have developed cracks in the walls.

4. That this deponent is filing this affidavit in a summary manner
instead of par\a-wise reply for just and effective adjudication of the case.
5. That, at the outset, the deponent denies each and every averment

/assertion/contention raised by' the applicant unless the same is

watary.

oK LAHIRUDDIE

| % s LL

J ANVESHA CENDY
COLLECTOR
JAIPUR
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admitted specifically hereinafter. No averment or assertion or contention
raised by the applicant should be deemed to have been admitted on the
ground of non-traverse.
6.  That it is humbly submitted that the OMMC Rules 2016 have been
amended wherein Tahasildar and Collector of the District have been
substituted with Mining Officer and Deputy Direc.tor Mines as the
Competent Authority and Controlling Authority respectively.

s .U\OQ%AS per the Revenue & Disaster Management Department Letter

/2_15325 dtd.29.04.2023, the instruction was given to transfer the Sairat
"\

&’ & A
ol 9 -";r tes to the Steel and Mines Department and accordingly vide Letter

O _§5’§ ;
> VS 0.240 dtd.16.01.2024 of Dharmasala Tahasil, the Dankari Sairat sources

\"Sg;w p .&r%éé transferred to Deputy Director Mines, Jajpur by Tahasildar,
T YA

g o,
o

dharmasala.
7. That, there are 18 Nos. of Black stone quarries leased out by the
Tahsildar, Dharmasala and present operational status of each source as

reported by the Mining Officer, Jajpur are marked as Annexure-1.

8. That different enforcement activities are conducted at Dankari Hill
by the revenue Officials and the Mining Officials as well. Also, frequent
enforcement activities have been conducted in the capacity of the
Tahasildar, Dharmasala during which penalties have been collected and
DGPS survey of the quarry areas have been conducted based on which
penalties were imposed on the lease holders of Dankari BSQ No. 5 and
BSQ No. %. Subsequently upon non payment of penalties OPDR cases
also being initiated. Also, several FIRs have been lodged against the
illegal lifting/ transportation of minor minerals. Annexure-2.

9. That it is humbly submitted that on 16.05.2024 in the early

9 morPing, a landslide occurred at Dankari in the BSQ No-5/10 under

ND
\ 1.8 PA
JANST put,
N‘ re. 3202 %
' M;ixc: _-_nmizo M
L u
sK LAHIRUDDIN
notary, Jalpur

COLLECTOR

f AIUVESHA gEDDY
JAJPUR
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Dharmasala Tahasil. Vide letter No. 2686/21.05.2024, a detail report has
been submitted by the Tahasildar Dharmasala and are annexed herewith
as Annexure3.

Further, an F.LR in this regard was lodged by the Mining Officer, Jajpur
on 17.05.2024 along with supplementary information mentioning the
unscientific method of mining at Dankari BSQ N0-5./ 10 causing land
slide vide letter No.2492 dtd.30.07.2024. A tripod mounted DTH(Down-
The-Hole) Lond Hole Drilling Machine has been seized from the spot.
After such incident, a Prohibitory Order at Dankari BSQ 5 /10 was also
passed by the Sub-Collector & SDM, Jajpur U/s.144 Cr.P.C vide Order

;‘,w’f-m 'Nt)‘l\‘i 2 dtd.18.05.2024 and the order is annexed herewith as Annexure-
o
REAL\ 0
3 Ei farrther, a demand notice has been issued to the lessee of above
LQF
B

T S 3PS _ﬁn‘ payment of Rs. 3,81,39,725/- towards royalty and penalty for
R A

A

x‘na)?ﬁbn of black stone beyond the permissible limit. Annexure-5.
Also, Notice has been served to the Lessee of the BSQ-5/10 for

realisation of Environmental Compensation by the R.O SPCB which is

annexed herewith as Annexure-6

10. That in view of the facts and submissions made above regarding
the allegation that many innocent villagers are suffering health issues
concerning kidney ailments & Tuberculosis and are drinking
contaminated water due to operation of quarries in the Dankari Hill,
there are no such evidence-based reporting either from the local people
or District Public Health Officials.

11.  That in view of the facts and submissions made regarding Mining

activities and transportation being done without any legitimate
NOR

ol LAHIRULDI
wotary, Jalpuy:

f. AVVEAHA REDDY
COLLECTOR
JASPUR
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permission from any Competent Authority, it is humbly mentioned here
that Y- forms were issued by the Tahasildar and at present Online T.P
being issued for 06 no. of operational Sources in Dankari Cluster by the

Mining Officer, Jajpur (Annexure-7).

12. That regarding the illegal Stone Crusher Unit on a patch of
government land at Dankari Hill area, it is hlimbly submitted that
Eviction Case No.02 of 2023-24 has been initiated against M/s ARSS
Infrastructure Project Ltd. That add to it, penalty was also imposed on
M/s ARSS Infrastructure Project Ltd. through Odisha Prevention of
Land Encroachment Act, 1972 and recovered as well. Further, as per the
letter No0.6175/16.11.2024 of the Tahasildar, Dharmasala, M/s ARSS
Infrastructure Project Ltd. has been issued Notice to vacate the
government plots within 15 days. |

v ‘*‘« It is pertinent to mention here that SPCB has issued Show Cause

% 'W_A T
r g

2 o \
/ G \ﬁti \bz':to M/s ARSS Infrastructure Project Ltd. for revocation of CTO

thice No. 2049/05.06.2023 which is annexed hereto as Annexure:
I

Late Muralidhar Jena of Village Saroi has got the long-term lease of
\ Dankari Black Stone Quarry No. 1 (over an area of Ac 41.50 out of Ac
773.60, plot No.600, khata No.221 of Dankari village) for the period of
five years. The lease agreement for the same was executed for a period
of 05 years ie , 26.11.2012 to 25.11.2017. Based on the letter of the R.O,
SPCB, the Tahasildar, Dharmasala vide letter No. 3408 dt.26.11.2015 has
directed Sri Sribash Jena to stop mining activities until receipt of
Environmental Clearance. Further since then, no such permission was

JA ca\e. 33‘9‘“

dvo zl'z

ol LAHIRUDDI
watarv, Ja'pur

AIVESHA REDDY
COLLECTOR
1A 1bno

Vi
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accofded in favour of Sri Sribash Jena for mining operation of Ac 41.50
Dankari  Black Stone Quarry and the source is non-

operational.(Annexure-9)

14.  That Sri Sribash Jena has also been imposed penalties amounﬁng
Rs.58,62,79,635.50/ - by the Tahasildar, Dharmasala for,over extraction of
black stones from Ac 41.50 Dankari Black Stone Quarry and the lease
holder filed a case in the Hon’ble High Court, Orissa vide WP(C) No.
9885 of 2016. The Hon'ble Court in their order dt. 28.09.2016 have
quashed the order of the Tahasildar, Dharmasala with a direction of

giving opportunity of hearing to the concerned parties.

15. That it is a fact that, the Government in Forest & Environment
Department ofOdisha vide their letter N0.4363 dt 02.03.2017 directed the
Collector, Jajpur to file a case against one of the lease holdersSri Sribash
Jena under Section 15 & 19 of EP Act, 1986 for extraction of minor
minerals from Dankari Black Stone Quarry over an area 41.50 acres
without obtaining Environment Clearance from State Environment
Impact Assessment Authority. The above case is sub-judice in the Court

of the .M.F.C Chandikhole.(Annexure-10)

16. That, it is a fact that as per the recommendation of the joint
Enquiry team, the Director Environment -cum- Special Secretary to

Government in Forest and Environment Department has instructed to

3
\J\rﬂ ,?",,3*2 the Collector Jajpur to revoke the environmental clearance issued by the

M7 Ay
b

DEIAA, Jajpur, since there is a separate procedure for issue of

environment clearance as it falls in category of B1.(Annexure-11)

ok LAHIRUDDH
watsry, Ja'pur

J AN JEsHA REDDY

COLLFCTOR

JAJPUR
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That, it is a fact that as per instruction of the Govt. in Forest &
Environment Department, communicated vide letter No 22184 dt.
12.10.2018 the Collector, Jajpur has revoked all the Environmental
Clearance issued in favour of all the lessee of Dankari hill area vide his

office Order N0.2598 dt. 12.10.2018.(Annexure-12)

17. That Sri Sribash Jena has also filed SLP No 10113/18 before the

¥ BN VESHA £EDDY
COLLECTOR
JAJPUR

Hon’ble Supreme Court of India challenging the order passed by the
Hon’ble National Green Tribunal Dt. 31.08.2018. The Apex Court in their
order dt. 19.03.2024 have set-aside the impugned order dtd. 31.08.2018
and restore the OA No. 604/2018 along with Miscellaneous Application
No. 1286/2018. (Annexure-13)

18. That it is also pertinent to mention here that the Black stone quarries
in the Dankari Cluster are now made operationalized through due
auction process only and the administration have been taking strong
action against the illegal operation beyond lease area and upon the

unscientific method of extraction of the Black stone as and when found.

19. Further, it is humbly stated here that around six nearby Districts are
depending on the Black Stone Quarries under the jurisdiction of
Dharmasala Tahasil for fulfilling . their requirement. There are

requirements of Black Stones for many vital Central and State

Q@‘Q? Government infrastructure projects in the state like N.H, Railways,
Q'\f;;gé%‘)\fPMGSY, PMAY, Geo-Synthetic wall for checking coastal erosion etc.
51;\{,9 which depend upon the Black Stone Quarries under the jurisdiction of

‘ ‘_,?*ié”;d? Dharmasala Tahasil and the Dankari Hill (sairat cluster) is one of them.

watiry, Ja D
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20. Consequently, the Original Application being bereft of substance and

devoid of any merit, hence liable to be dismissed.

21. That the deponent reserves the right to file further affidavit, if
required by this Hon’ble Tribunal further.

22. That the facts stated above are to the best of my knowledge and

based upon official records available.

Identified by :
\ : bDY
\ p. AV k BE
' NDA
peadsIK PA DEP
A vocate, Jaiout CotlEcron
LS No.:462 JAJPUR

Certified that cartridge papers are not readily available.

C f
Som Raj Choudhury
Advocate-on-Record
For State of Odisha
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OF DHARMASALA TAHASIL
m———-—nq
) o ———————
| Source Name Village Name| [cssce Name
Remarks
-_-“——"—"-—-—_..._‘
I |DANAKRI BSQ NO. [DANKAR] |MAHENDRA .
SWAIN Online TP issued
N 1
2 [DANKARIBSQ-01 |DANKAR) |SRIBASH -
; JENA Subjudice (Su?reme Court Case)
b [PANKARIBSQ-02 |DANKAR) [SRIBASH |
JENA L Pending
4 IDANKARI BSQ -0% DANKARI ;4/5 LAXMI [()PDR Case filed against Ranjan Kumar W
" XPORT: ) \ . :
XPORTS Jena Ordine TP iecwt for Laxnilxpods,
. ; . : AYANT
S [DANKARIBSQ-15 |DANKARI PAYANTI o e, -
o A)
¢ |PANKARIBSQ-16 [DANKARL [TAYANTY e p isgued g
7 |DANKARIBSQ-17 |DANKARI ;’:f;’:g}m +|Online TP issued § s
) QO x
- M/S LAXMI § t =
§ |DANKARIBSQ-18 |DANKARI EXPORTS Pending dues —2 iy S;
h S
~ X
| NIRANJAN : : RE S
9 |DANKARIBSQ -3/ [DANKARI Subjudice (revised demand) %"‘

ROUT

10 |DANKARI BSQ NO [DANKARI [JAYANTL 6y e TP issued

™ JENA
11 |DANKARI BSQNO S{DANKARI [VARAYAN oy ration Stopped (Landslide site)
/o ROUT Ity - \mpesed oy SOM

12 [DANKARI BSQ NO 1DANKARI : 0! “U“TWAN Ouline TP issued

/12

Su.biud‘iu\, ( Gvaw Lr-"rfufi»{an)
13 |DANKARI BSQ NO. §DANKARI j;{SISHNA OPDR Case filed against Jyotsna Jena

V[Y
TI
14 |DANKARI BSQ NO.{DANKARI j::;:” Ouline TP issued
N3
15 |DANKARI BS(:) NO.#DANKARI ::;?'NMN |Agreement yet to be done
4 J3 '

16 IDANKARI BSQ NO.¢|DANKARI :};::;;l':z:MR Subjudice (Stay order not to proceed)
6 .

17 |DANKARI BSQNOMDANKARI  [RASMIRANIA o\
. N PANDA
9/15
18 |[DANKARI BSQ NO.9YDANKARI Subjudice (Cancellation of |.ease process)

A/
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ﬂ*\\ OFFICE OF THE T AIIAb%%gR DHARMASALA -9

““%:v Tel-06725-273036 Web:- tdrdharmasala.in Email--tdrdharmasala@gmail.com
¥ \‘V‘J\ ;

Letter No., Date |7 .0%.%207)

DEMAND NOTICE
To

Sri Ranjan Kumar Jena S/o- Late Surendranath Jena of village Saroi PO- Haridaspur -
PS- Dharmasala Dist- Jajpur

Sub:- Deposit of demand amount for over extraction

This is to inform you that the lease agreement executed in your' gavour for operation of
Dankari BSQ No. 5 ended on 05.05.2022. A scientific assessment was conducted by
employment of DGPS/ETS/Drone in the supervision of the members of the technical

3‘-—.._.
assessment team, Jajpur on 05.05.2022 in your presence (or representatives). As per the 2
assessment report, recommendation of the team and final order of the Collector-Cum- (
Controlling Authority, Jajpur the final assessment is as follows. s
- Quantity to | I Total amount | Penalty is to be | Totalin Rs. | §. % &
Total be ~ Netquantty ' Royalty | of roylatyand | levied in Rs. ; AY! N =
quantity  extracted extracted beyond | and addl. Charged (As per the | ~ &" Q
extracted as perthe ' the permissionin Additional | liable to pay order of the f e S, )
inCum  lease deed Cum . Charge by the lessee Collector, s‘ g
—— in Cum , , .___inRs. Jajpur) | ctb
701724 = 112883 448496.2 | 260 116609012 116609012 233218024 | QL

Hence, you are hereby directed to deposit an amount of Rs. 23,32,18,024.00( Rupees
Twenty-three crores thirty-two lakhs eighteen thousand and twenty-four only) towards
royalty and penalty within 15 days from the date of receipt of this letter failing which action will
be taken as per law

MemoNo. & b 2 9 Date | 2-. e¥. 2022

Copy submitted to the Collector, Jajpur/ ADM(Rev), Jajpur/ Sub-Coll
your information.




260
OFFICE OF THE TAHASILDAR, DHARMASALA
Tel:-06725-273036 Web:- tdrdharmasala.in Email:-tdrdharmasala@gmail.com

DEMAND NOTICE

No. 1526 Date: 13.04.2023

Smt. Jyotshna Jena W/o-Prasanta Kumar Jena
AT-HIG-C/48, Baramunda HB Colony, PS-Khandagiri

Demand for extraction beyond the permissible quantity
Show Cause notice No 1077 dated 16.03.2023 :

With reference to the notice cited above, it is to inform you that no reply has been
received by this office as on 11.04.2023. Therfore, as per the decision of the Joint District
Assessment Committee under the Chairmanship of Sub-Collector, Jajpur, communicated to this
office vide letter No 3879 Dt 13.04.2023 the following demand amount is hereby imposed for
the unauthorized extraction of blackstones beyond the permitted quantity as per the Lease deed
agreement executed in your favour:

Total quantity | Quantity permited to extract as | Net Unauthorized
extracted per lease deed extraction
(in Cum) (in Cum) (in Cum)
1581000 55268 1525732
The detail calculation of the royalty and penalty (100% as royalty) is as follows: -
SL No. | Item Amount in Rs.
1 Royalty @ 240 for 1525732 366175680
Cum
2 DMF @ 10% 36617568
3 EMF @ 5% 18308784
5 IT @ 2% 7323513.6
6 Penalty({@100% of royalty) 366175680
| TOTAL 794601226.00

Hence, you are hereby directed to deposit an amount of Rs. 794601226.00 (Rupees
seventy-nine crores forty-six lakhs one thousand two hundred twenty-six only) towards royalty
and penalty within 15 days from the date of receipt of this letter failing which action will be
taken as per law. In the mean time. it is directed to immediately stop the quarrying operation.

Further, it must be noted here that, this over-extraction assessment has been made with
regards to the Approved Mining Plan till the date of survey ie 24.09.20 the meantime, you
have extracted for 201 days more as on today. This additional extractiorf assessment is underway
and will be subsequently notified. '

) Qhprmesaly

Dharmasala



OFFICE OF THE TAHA®DBJAR DHARMASALA =

Tel:-06725-273036 Web:- tdrdharmasala.in Email:-tdrdharmasala@gmail.com 11
Letter No. 6174 Date : 16.11.2024
From Subhankar Mohanty, OAS (JB)
Tahasildar & Executive Magistrate, Dharmasala
To
The ADM (Rev.)
Collectorate, Jajpur. .
Sub: - Submission of information regarding collection towards penalty through
enforcement in Dankari Hill.
Ma’am,

With reference to the subject cited above, I am to submit herewith the year wise
enforcement details with regards to penalty collection through enforcement in Dankari Hill
conducted by Dharmasala Tahasil.

Enforcement in Dankari Hill
SLNo | Year Penalty collection through Enforcement (Rs.)
1 2019-2020 505000.00
2 2020-2021 275000.00
3 2021-2022 | 1442700.00
4 [2022:2023 684000.00
5 2023-2024 604000.00

This information furnished for your kind information.

Youprg faithfully,
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
- E- mail: ddmjajpur.mm@gov.in e e
Letter No. 2565 /MM, Jajpur/ Date 79 - 0§ g0

From

Mining Officer-cum-Competent Authority, Jajpur District,
/o the Deputy Director of Mines,
Jajpur Circle, Jajpur.

© Sri Narayan Rout-Lessee, Dankari BSQ-5/10,
S/o-Hrudananda Rout,
At-Taranjia. Po-Aruha, Dist-Jajpur.
Pin-755024,

Sub: Notice for over-extraction of black stone with respect to Dankari BSQ-5'10.

Sir

nnnnnn

268000 Cum of black stone for the period from 17.05.2022 to 16.05.2024 with re-pe
o Dankari BSQ-5/10, '

However, as per the resource assessment conducted on 17.05.2024, vou e
over extracted a quantity 0f 79999.41 Cu m of black stone from Dankari BSQ-3/1 1.

Hence, you are directed to produce show-cause within 7 days of receipt o 1
notice that, why an amount of Rs.3,81,39,725/- (Three Crore Eighty-one Lakh Thirt,
nine Thousand Seven Hundred Twenty-five) only as calculated below will not ©
penalised against you for vielating OMMC Rules, 2016 & Amendments.

_ Royalty @ 130/Cu m for 79999.41 Cum

| Rs.1,03,99.924 -

2 Additional Charges @ 295/ Cum for 79999.41 Cum _ Rs.2,35.99.820 -
3 DMF30%ofRoyalty ' Rs31,19978 -
4 EMF 5% of Royalty . IRs310997/ ¢
5 lPenalty Rs.5,00,000 -

W Total Amount = Rs.3,81,39,725/.

Yours faithfully,

N\

Mining Ofticer (I/C), Jajpur
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OFFICE OF THE TAHASIQBSR, DHARMASALA

Tel:-06725-273036 Web:- tdrdharmasala.in Email:-tdrdharmasala@gmail.com 13

|

Letter no- 2150 /Date- 07.06.21

From Devi Prasad Mohanty, ORS
Tahasildar &Executive Magistrate, Dharmasala (I/C)
To, '
The L.I.C., Jenapur P.S., Dist-Jajpur
Sub: - Request for enquiry into theft of Blackstones at Dankari
Sir,

With reference to the subject citied above, | am to submit that a

truck with Regd No. OR 04 E 8496 was stopped near Dankari hill area at around

3: 30 pm today while it was carrying blackstones without any valid transit pass.

Therefore, it is requested to kindly conduct an enquiry and lodge FIR

against the vehicle operator for theft of minor minerals.

Yours faithfully,

% o\

Tahasildar, Dharmasala
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7 OFFICE OF THE TAHASILI§4DHARMASALA
Tel:-06725-273036 Web:- tdrdharmasala.in Email:-tdrdharmasala@gmail.com

Letter No.2383 Date 05.06.2023

From : Swagat Das, OAS(I)SB
Tahasildar& Executive Magistrate, Dharmasala
' The Inspector-in-Charge, Jenapur PS, Jajpur
Sub:- Request for enquiry for theft of minor minerals in Dankari Cluster.
Sir,

It is to intimate you that, during his field visit to Dankari Cluster area,
our Dankari RI- Sri Manas Ranjan Bej found 01 hyva with Regd No. OD 19D
8272 loading stone boulders in the Plot No.45, Khéta No.465, Mouza Dankari

adjoining to the Dankari Blackstone Quarry 7/12 (beyond the leasehold area), who
couldnot produce any Y-form. This vehicle was subsequently apprehended and has
been kept within the premises of your good office at 4:45 pm today with seizure
list handed over to Sri. S.K. Singh, ASI

Therefore, it is requested to kindly conduct an enquiry and take necessary
action as per law against the vehicle for involvement in the theft of minor minerals

and resulting loss of govt revenue as well as damage to the environment.

Yours faithfully,

Tahasild
Memo No. 2384 Date 05.06.2023

Copy forwarded to RI Dankari for kind information and necess

O\L




OFFICE OF THE TAHAS 91, DHARMASALA

Tel:-06725-273036Web:- tdrdharmasala.imn Email:-tdrdharmasala@gmail.com

Letter No. 2854 Date 12.07.2023

agat Das, OAS (A)SB
ahd8ildar&Executive Magistrate, Dharmasala

Sub: Enquiry into the unauthorized extraction of blackstone at Dankari Cluster Area

With reference to the subject cited above, I am to inform you that, two hyvas with
Regd Nos. OD 04 C 4557 and OD 19 D 8844 were found today by the RI Dankari while
transporting blackstones within Dankari Cluster Area near the Durgadevi temple around 12:15

pm (photograph attached). On enquiry, the operators could not produce any valid transit pass.
In this regard, it is requested to cause an enquiry against the vehicle owner and take

necessary action against them for their involvement for theft of minor minerals and loss of govt

révenue.

Encl : As above
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OFFICE OF THE TAHAHBDAR, DHARMASALA ek

Letter No.858 Date 02.03.2023

From: Swagat Das, OAS (A)SB
Tahasildar &Executive Magistrate, Dharmasala
To
The IIC, Jenapur Police Station.
Sub: Unauthorized blackstone extraction JSrom Dankari BSQs
Sir, .

With reference to the subject cited above, I am to submit that, during our quarry
visit, two _trucks with regd No. OR 02 AR 5593 and OR 19 D 6134 were found transporting

blackstones from Dankari area at around 8 pm vesterday ie 01.03.2023.

In this regard, it is requested to cause an enquiry and lodge FIR against the vehicle

owners as per the enquiry.

Yours faithfully,

Tel:-06725-273036 Web:- tdrdharm@8ala.n Email:-tdrdharmasala@gmail.com 187"
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IN THE COURT OF THE EXECUTIVE MAGISTRATE, 19
DHARMASALA

CRIMINAL MISC CASE No. 67 /2023, u/s 144 CrPC
| State

-Vrs-

Others

Whereas it has been made to appear to the undersigned that, some of miscreants are
illegally extracting minor minerals violating the provisions under OMMC Rules 2016. Further
it is reported that the illegal quarrying operation is going on without any permission from the
Competent Authority, for which there is apprehension of serious breach of peace in the locality
and it may lead to bloodshed and loss of human life, in addition to the loss of revenue and
damage to the environment.

I do hereby order U/S 144 of Cr.PC and prohibit to enter into the following schedule
land and not to extract/remove/lifting/digging/transporting of minor minerals etc from the suit
land until further orders. Any objection to this order may be filed with relevant documents in
the Court of the undersigned on 05.06.2023 at 11.00 AM

L SC E
MOUZA | KHATA PLOT AREA STATUS KISAM
NO NO

Dankari 128 Ac 5.00 out of Ac Parbata
67.35 AAA (patch 1)

128 Ac4.00 Parbata

out of Ac 67.35 (patch 2)

465 45 Ac3.00 AJA Parbata
out of Ac 434.81 (patch 3)

45 Ac3.00 AJA Parbata
out of Ac 434.81 (patch 4)
TOTAL AREA Ac 15.00 out of Ac 502.16

Given under my hand and seal of the Court this the day of 29 May,2023
&

Memo No. 2249 Date 29.05.2023

Copy forwarded to IIC, Jenapur P.S. for information and necessary actiop” He'is directed to
promulgate the order in the locality after observing all formalities withiny7 days. R.I Dankari
is directed to identify the suit land at the time promulgation with assistange of beat of Drum.




To

The Tahasildar Dharmasala

Sub: - Fortnightly Visit Report

Sir

During my Fortnightly field visit to the Dankari Cluster area of Dankari
Village on Dated:-22.05.2023 at around 10.00AM, | found some fresh evidence of
fresh extraction in different patches beyond the lease quarry area of Dankari
Quarry Cluster Area , from local enquiry it is ascertained that some persons are
regularly engaged in this illegal extraction however due to heavy involvement of
the local villages with the illegal extractor | am unable to nab any vehicles for
initiating criminal action Hence this may be recommended for 144 Crpc. Details of

the Land Schedule given below.

270

LAND SCHEDULE
MOUZA KHATANO | PLOT NO AREA STATUS KISAM REMARKS
Dankari 128 Ac 5.00 out PARBATA TRACE
of AAA MAP
Ae63F-35 ENCLOSED
128 Ac 4.00 PARBATA TRACE
MAP
465 ENCLOSED
45 Ac3.00 AJA PARBATA TRACE
MAP
ENCLOSED
45 Ac3.00 AJA PARBATA TRACE
MAP
ENCLOSED
TOTAL

This is for your kind information and necessary action.

Yours faithfully,

(G

aQ-OQ' a°13

20
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IN THE COURT OF THE EXECUTIVE MAGISTRATE,
DHARMASALA

CRIMINAL MISC CASE No. 158 /2022, u/s 144 CrPC

State

-Vrs-

Others
Whereas it has been made to appear to the undersigned that, some of miscreants are
illegally extracting minor minerals violating the provisions under OMMC Rules 2016. Further
it is reported that the illegal quarrying operation is going on without any permission from the
Competent Authority, for which there is apprehension of serious breach of peace in the locality
and if may lead to bloodshed and loss of human life, in addition to the loss of revenue and
damage to the environment.

I do hereby order U/S 144 of Cr.PC and prohibit to enter into the following schedule
land and not to extract/remove/lifting/digging/transporting of minor minerals etc from the suit
land until further orders. Any objection to this order may be filed with relevant documents in
the Court of the undersigned on 03.11.2022 at 11:00 AM

LAND SCHEDULE
MOUZA | KHATA | PLOT AREA STATUS KISAM
NO NO

Dankari 128 Ac 5.00 out of Ac Parbata
67.35 AAA (patch 1)

128 Ac 4.00 Parbata

out of Ac 67.35 (patch 2)

465 45 Ac3.00 AJA Parbata

out of Ac 434.81 (patch 3)

45 Ac3.00 AJA Parbata

out of Ac 434.81  fpatch 4)

TOTAL AREA Ac 15.00 out of Ac 502.16 VL]

Given under my hand and seal of the Court this the day of 3™ \November,2022

Memo No. 4860  Date 03.11.2022

24



5 ’)OFFICE OF THE TAHASIL] ARMASAl

f:/ Web:- tdrdharmasala.in 275 nasala@gmail.cor
Letter N0.2686 ij) nexrp =32 Dt.21.05.2024
: e ———
lo
The Collector & D.M
Jajpur.

Sub:- Detail report on the death of some persons in the Dankari Quarry Area
Ref :- Your office letter no 5289 dt 16-05-2024

Sir,

With reference to the subject cited above, I am to intimate you that on Dt.16-05-2024 early
meorning, 2 landslide occurred at Denkari in the BSQ No. 5/10 under Dharmasala Tghasil. The 3¢
Battalion NDRF, Cuttack, Fire personnel, Mining Officer, Dy. Director of Mines, 1IC, Jenapur,
SDPO & other police personnel, Asst. Labour Officer & Revenue Officials were present during
the rescuc operation, The rescue apcration continued from Dt. 16-05-2024 to Dt.19-05-2024.

Three nos. of dead bodies buried under the debris were rescued. The dead bodies were
identified by their relatives in presence of the Asst. Labour Officer & Dy. Director of Mines,
Tajpur. Labour Insurance could not be produced by the Lessee, The details of the deceased are

mentioned below:

1. Jagabandhu Majhi S/o Laxminath Majhi, At-Bhamini, Pujariguda, Bhamini Umarkote,

Dist-Nabarangapur

. Nalla Umapathi S/o Nalla Divakar, Indira Colony, Ichhapuram, Tulasigam, Srikakullam,
Andhra Pradesh

3. Suresh Gand S/o Dhanasiram Gaud, At-Singisari, CTC Tholla, PO- Singisari, Dist-
Nabarangapur

One Chain Mounted Excavator was also buried under the debris which could be recovered
partly. The photos of detail of the machine and its insurance are enclosed.

The" Dankari m the BSQ No. 5/10 (Land Schedule: Khata No.221, Plot No.600(P), Ac 4.00,
Kisam-Pahad A.A.A, Monza-Dankari) was leased in favour of Sri Narayan Rout S/o Hrudananda
Rout of Vill. Taranjia, Po-Aruha, Ps-Dharmasala, Dist-Jajpur. The lease deed agreement was
executed between the Government of Odisha represented through the Tahasildar, Dharmasala and
Narayan Rout on Dt.2 1% day of June 2023 for term of 5 years.

The landslide site was also enquired by R.I, Dankari, Revenue Supervisor, Additional
‘Tahasildar of Dharmasala Tahasil. (Report Enclosed) ‘

A scientific team by the police inspected tho site and cnquired on this matter. A dronc survey
of the site was also conducted by the Mining Officer for assessment. An FIR in this regard has
been lodged by the Mining Officer, Jajpur. Prohibitory order at Dankari BSQ 5/10 was also passed
by the Sub-Collector & SDM, Jajpur U/s-144 C PC.

g AVESHA REDD Y
COLLECTOR
JAJPUR



. uiv (Ofowing Observations are found at the site Zlﬁslide:

1. There was rain just previous day of the incident. -

2. Use of one Tripod Mounted DTH(Down-The-Hole) long hole drilling machine. Mulnpﬁ
driil deep hoies of diameter approx. 5 inches were marked at the site.

3. A road found atop the quarry (Landslide) edge where there was mark of movement oi
heavy machineries like Chain Mounted Excavator

4. There was almost vertical escarpment of rock at quarry site without maintenance of proper
slope & hench ratio.
5. The area was fragile due to multiple cracks.

Different nhotos of the sitee and findings are enclosed for reFemnce

Further enquiry to ascertain the cause of landslide at Dankari BSQ 5/10 can be possxbie by
scientific investigation through a technical team.

This is for favour of your kind information and necessary action.

Yours faithfully,

i M € N
é asildar, )hd} masala
Memo No: 2687 /Dt.21.05.2024 METTRAS R

Copy submitted to the IIC Jenapur/ Mining Officer/Dy. Director of Mines, Jajpur for
information and necessary action.

v

: : éﬁ’
Tdh@; e, ‘DT.‘ i il

Memo No: 2688 / Dt.21.05.2024

Copy submitted to the Superintendent of Police., Jajpur for kind information and necessary
action.

Cadg J-ef’fm
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Q2GR+XQ4, Dankari, Odisha 755023, India

Latitude Longitude
20.77806383° 86.0395864°

Local 12:21:12 PM Altitude 106 meters
GMT 06:51:12 AM Friday, 17.05.2024

Note : Dankari accident

Tripod mounted DTH(Down-T he-Hole) Long Hole Drilling Machine
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Q2GR+XQ4, Dankari, Odisha 755023, India

Latitude Longitude

20.7781239° 86.03957572°

Local 12:23:54 PM Altitude 106 meters
GMT 06:53:54 AM Friday, 17.05.2024

Note : Dankari accident

—

Joint Inspection by the Revenue Officials, Mining Officer &iRF Staff
x
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FHE TAHASILDAR, DHARMASALA

Web - tdrdharmasala in Email -tdrdharmaszsla@gma

DL21.05.2024

REPMRT ON LANDSLIDE & DEATH CASES AT DANKARI QUARRY AREA
Rel: Office Order No 2607 D 16,05 2424

Oy D TO-05-2624 cardy nwnning. o landslide occurred a Dankart in the BSQ No. 5 10 under
Dharsasata Tabasil, The 2% Battalion NDRF. Cuttack. Fire personnel, Mining Officer, Dy
Director of Mines, police personnel. Asst. Labour Officer & Revenue Officials were presemt
durimy the rescue operation.

Rescue operation continged for (4 davs. 03 nos. of dead bodies buried under the debris were
rescued. The dead bodies were identified by their eelatives tn presenee of the Asst. Labour Officer
& P, Director of Mines, Jajpur. Labour Insurance could mot be produced by the Lessee, The

dormale of the deceased are mumnnned el

P Jagabundhu Maght 50 Laxmunath Majhic A-Bhamin, Pujanguda, Bhamini Umarkowe,
Dist-Nabarangapur

2 Natla Umapathi 8 o Nalla Divakar, Indiva Colony, chhapuram. Talasigam, Srikakulkon,
Andbra Pradesh

$o8uresh Gaud S o Dhanasiram Gaud,  A-Smgean, CTC Tholla, PO- Sopisain, Dhiste
Nabarangapur

One Chamn Mounted Excavator was also bunred under the debns which could be recovered
partly.

Phere was mun st previous day of the incrdent. One Tapod Monnted IYTHEDown- The-Hole)
tong hole drdline machine was found at the <ate which was seized by the Mining Officer and
handed over 1o the 1O, Tenapar. Muttiple dnll deep holes of diameter approx. 3 mches were found
on the rock at the site,

A voud opened an the top of the quarty (Landslide) edge where there are marks of movement of

heavy machineries hike Cham Mounted Excavator which made the spot fragile. Proper slope &
bench ratio also not mamtamed at the quarry site. Further enguiny can be possible alter going
threwgh detads of the Mining Plan by the Mining Officials,

\ P ¢ O ‘
v Mé{- SR A Lt

Rewenue W Junkart Revemd Superyisor Additional Tahasildar
. u'c;;:.ﬂ D X sl Dharmasaia Tahasi Dharmasaia ahasi
Yenge ¥
. . ¢ o=
DanKari Circk Revenus Supsr "’5"; sdditional Tahasiidar
Dharmasala Tahas Dharmasala
\ e
3 rd

Tahasildar
Dharmasai’
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Crfv}f‘mo

nes Jajpur Cirde, Jajpur
.Vrs.
General Public

Extract of Order on Dated 18.05,2024

Perused the report of the Deputy Director, Mines, Jajpur Circle, Jajpur vide his Letter
No.1610/dt.18.05.2024 regarding declaration of prohibitory order U/s-144 CrPC at-Dankari
85Q 5/10.

Heard App.

Whereas, 1t appears from the DDM, Jajpur circie that two causalities have been
reported due to landslide in Dankari BSQ 5/10 on 16.05.2024 morning under Dharmasala
Tahasll and more bodies is suspected to have buried under the debris and the rescue
operation is goingon. Moreover, there is chance of further landslide in the quarry and
+wticipation of loss of life and property and also chance of law & order situation in and
around the quarry area.

I am satisfied that there is apprehension of serious breach of peace. Hence, I
do hereby ordered U/s-144 CrPC that the general public be restained to enter upcn the
Dankari BSQ S/10 quarry area until further orders,

Further the IIC,Jenapur PS Is directed to promulgate the order in the prohibited
areas and keep close watch over the untoward situation.

The Deputy Director Mines, Jajpur Circle, Jajpur is instructed to contact with the
Local Police for the above purpose.

Any objecting to this order to appear in my Court on 28.05.2024 and file show cause

regarding the aliegation with documentary evidance. As [ conslder the case as emergent in
nature.

KhataNo |PlotNo | Area (in|Area (in|Kisam | Tenant
AC) Hec)
221 600(P) 4.00 1.618 Pahad AAA

g ¥4

Sub-Collector SE:M Jajpur

Memo No._%},&ﬁ Date 18.05.2024
Copy W' IIC, Jenapur PS for information and follow up action. He is ~instructed to
promuigate the order in the declared places & report compliance.

g s
Sub-Coliector & SDM, Jajpur
Memo No.\f / Date 18,05.2024
Copy siidar, Dharmasala/SDPO, Jajpur Road for information and fullow up
action,

g 5
Sub-Coliector & SDM Jaipur

Memo No.f&j:@_‘iz Date 18.05.2024
Copy stibritted to the SP, Jajpur for kind information & necessary action.

A

/ V{1

& . Sub-Colle&a &'éDM,. }Zjour
Memo No. % nﬁ E / Date 18,05.2024
Copy submitted to the Collector & DM, Jajpur for favour of kind information.

A z‘iﬂ”x»“’“‘
-

Sub-Collector & SDM, Jajpur

*
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR

E- mail: ddmjajpur.mm@gov.in

33

Letter No. 1523 /MM, Jajpur/ Date__17.0%. 2024

From
Mining Officer,
Jajpur District.
To
The IIC, Jenapur,
Dist-Jajpur.

Sub: Lodging of FLR

Sir,

I, Sri Jhasaketan Sethy, Mining Officer (I/C), Office of the Deputy Director of
Mines, Jajpur Circle, Jajpur hereto inform you that, one casualty has been reported due
to accidental landslide at Dankari BSQ-5/10 of Dharmasala Tahasil, Lessee Sri Narayan
Rout which comes under the jurisdiction of Jenapur Police Station. We came to know
about the accident on 16.5.2024 morning. It is suspected to have more casualties buried
under the debris. Till now one dead body has been recovered from the debris who is
identified as Jagabandhu Majhi, S/o-Laxminath Majhi, Dist- Nabarangapur. The rescue
operation is still going on by the Fire Staff and NDRF Team.

A tripod mounted DTH (down-the-hole) Long Hole Drilling Machine has been
seized from the spot. In addition to this multiple drill holes having diameter of around
5 inches are noticed inside the quarry. Also, one chain mounted excavator is found
buried inside the debris. The detailed enquiry report about the accident will be submitted
subsequently. .

Hence, you are requested to investigate into the matter and take legal action as
per law.

This may be treated as F.IL.R.

Incl: Scizure list.

Mining Officer (I/C), Jajpur District

Memo No. 1590 /MM Jajpur, Date._ 17.0% 2034 /
Copy submitted to the Collector & DM Jajpur District / Supcnntcndent of
Police, Jajpur for favour of kind information.

<
Mining Officer (1/C), Jajpur District
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
e E-mall ddmjojpurmm@govin
Letter No. ___ 49 2 /MM, Jajpur/ Date__ 30 - a2~ 2024
Front
Jhasaketan Sethy. Mining Officer (1'C). Jajpur district
00 the Deputy Director Mines, Jajpur Circle, Jajpur.
To i
Inspector-in-Charge.
Jenapur Police Station. Jajpur.
Sub: Supplementary information in continuation to the FIR Lodged on
17.05.2024 and Complaint against one Narayan Rout (Lessee of Dankari
BSQ No. 5/10)
Ref: This office Letter No. 1389/MM. Jajpur 17.05.2024
Sir.

In continuation to this office letter cited above. 1. Jhasaketan Sethy, Mining

Ofticer (1C). Jajpur district. Qo the Deputy Director Mines, Jajpur Circle. Jajpur, hereto

inform that. a land slide occurred in Dankari BSQ No. 5/10. Dharmasala Tahasil on

16.05.2024 in which three persons working in the said quarry lost their life. In this regard.

the Tabsildar, Dharmasala had submitted a detailed inquiry report which clearly reveals,
there were sufficient man-made errors which resulted in such land slide i.c..

1. The lessee couldn’t produce the required labour insurance tor (he deccased persons

due o landslide.

o

There was rain just previous day of the incident.

‘b

Use of one Tripod Mounted DTH (Down the Hole) long drilling machine. Multiple
deep drill holes of diameters measuring S inches were marked at the site,
4. A road found atop the quarry (Landslide) edge where there was mark of movement

of heavy machineries like Chain Mounted Excavator,

h

. There was almost vertical escarpment of rock at quarry site without maintenance of
proper slope and bench ratio,
6. The entire was very fragile due to multiple cracks.

Pagelof3
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In addition to this. a detailed scientific investigation was conducted by &

.echnical Team on 18.07.2024 to ascertain the cause of landslide at Dankari BSQ - 5/10
which says.

1. Proper benching pattern has not been followed as per the mining plan.

2. Drill holes upto a diameter of 5 inches have been noticed under rock locks.

3. A haul road is passing above the over burden on which traces of heavy vehicular
movement is observed.

4, Extraction bevond the lease area was noticed and safety zone has not been
maintained as per the drone surveved map.

-5. The report concludes, non-adoption of scientific method of mining. violation of
drilling and blasting guidelines. movement of heavy earth mover vehicle on the
overburden surface and negligence of prescribed norms as per mining plan are the
reason for the mishap,

From the above findings ie. the report of the lahasildar. Dharmasala and

Technical team. a ¢clear picture is carved out as follows:

1. The land slide which took the life of the human beings referred in the said letter
was purely a man-made one.

2. The methods of mining adopted by the lease holder in execution of mining were
purely unscientific.

3. The lease holder was involved in illegal blasting in the quarry which has resulted
in creation of large gaps between the rocks making them more fragile and
vulnerable violating the terms and conditions of The Mines and Minerals
(Development and Regulation) Act. 1957.

"4, The usage of road for the movement of Chain Mounted Excavators at the edge of
the quarry on the Overburden surface has also made the blasted area fragile which
has resulted in the occurrence of land slide.

5. That. although there was rain just the day before the incident resulting in creation
of moisture and making the soil damp. still mining activity was carried out by the
lease hol&er making the situation graver and serious for such fand slide to oceur.

In view of the above facts and circumstances it can be clearly made out that

1. The landslide took place in Dankari BSQ no. 5/10 resulting in loss of human life

was purely man-made which was due to adoption of unscientific method of mining

by the Lessee and violation of the terms and conditions of the Mining plan.

Page 20f3
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“In addition to this.

2. Blasting permission required for extraction of blackstones from the quarry was not
obtained trom the Dist. Magistrale which may be examined.
3. The activities for extraction of black stones were sublet to another agency by the

lessee named Sri Sai Balaji Constructions which may be examined.
4. The said agency couldn't produce the required labour license and insurance for the

deploved labourers in mining activities which may be examined
.

L

Insurance certificate of the excavator engaged at the quarry on that day was
obtained just the night belore the incidemt of landslide which may also be examined.

Hence. it is requested you to take necessary steps prevailing under the law in order

to apprehend the culprits and punish them under the expressed provisions of law in the

interest of justice and equity.

Yours l'aithl‘ully
Encl. 1. Report of the Tahasildar, Dharmasala g 3«‘

2. Technical committee report
J K sm?{ﬁ#‘”

Mining Ofticer (IC), Jajpur district
MemoNo. <493 /MM, Jajpur/ Date_3 €~ 907~ 2524

Copy to Deputy Director Mines., Jajpur Circle, Jajpur for information & necessary. aeuon

Mining Officer (1/C). Jajpur district
Memo No. L1944 IMM, Jajpur/ Date_ Fo -7 - 2029

Copy Submited o the Collector & D.M. Jajpur district / Sup(.rmtcndent of Police, .l,ypur
district for favour of kind information. s

Mining Officer (/C), Jajpur district
Memo No. < 14 i /MM, Jajpur/ Date_S© - 07 2¢24

Copy Submitted to the Director, Minor Minerals. Odisha for favour of kind lnmmmtlon

G

Mining Officer (I/C). Ja_]pur district

Page3of3
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287 NG,

N

LLF.-1 (Ta
FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
yag ;
(8TRT 154 &5 wha aften & aga) %
strict (R¥#1): JAJPUR P.S. (amT):JENAPUR Year (aY): 2024
R No, (n.g.fx. %.): 0183 Date and Time of FIR (v.q.Fv. &t =% 3t wwa): 17/05/2024 21:00 hrs
3.No. (®. Acts (arferfram) Sections (HRI(T))
1 IPC 1860 304A

a)Oceurrence of offence (gY@ &eT): .

. Day (f&=): Thursday Date From (fe=rta & ):16/05/2024 Date To ( fe=ia a% ): 16/05/2024
Time Period (¥wa 3afd); Pahar 1 Time From (¥#g & ): 00:00 hrs  Time To (§HT d&): 00:00 hrs
(b)Information received at P.S. (4741 Sg1 @1 WIA §3 ): Date (T67% ): 17/05/2024 Time (¥W&): 21:00 hrs
(c)General Diary Reference (O5waT 6 ): Entry No. (wfaf® €.):012 Date & Time: 17/05/2024 21:02 hrs

. Type of Information (@7 &7 Y&TR): Written
. Place of Occurrence {GCATEUH):
1. (a) Direction and distance from P.S.(aT1 & & 3 feem): SOUTH, 10 Km(s) Beat No. :
(b) Address (udT): Dankari BSQ No-5/10

{c) In case, outside the limit of this Police Station, then (afe, a1 &ar & amge & a):
Name of P.S.(ATAT &7 ATH): District(State) (e (Trsan)):

6. Complainant / Informant (ferameal g aaraaf ):
{a) Name (9TH): Sri Jhasaketan Sethy
{b Father's/Husband's Name(Tde / ufy &1 =) :

(¢) DatelYear of Birth (=% faf¥ / & ): 1990 (d) Nationality (xTfzram): INDIA

{e) UID No. (gamgdt &.):

(f) Passport No.(JTqq1g §.): Date of Issue (T3 @A 6t fafa):
Place of Issue (ST &Y= &1 T ):

{g) |d details (Ratiun Card,Voter ID Card,Passport,UiD No.,Driving License,PAN) %
S.No.(#.4.) Id +ype (Tg=TH TF FT YHN) Id Number (TgaT ©&aT)

4
{h) Address (9T): _
S.No.(#.9.) Address Type (4T @1 U&T) Address (udT)

1 Present Address ‘Mining officer, Jajpur .JAJPUR,JAJPUR.ODISHA INDIA

2 Permanent Address Mining officer, Jajpur ,JAJPUR JAJPUR ODISHA INDIA

37
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(i) Occupation (&aE9gTa): SERVICE

(i) Phone number (STHTY &.); Mobile (FT=Teer &.): 91-7328866700

7. Details of known/suspected/unknown accused with full particulars (317et / &ferer / s i @ g3
Fererzor &g arof=r):
S.No. 'IName (A1H) ‘Alias (3u=TH) 'Relative's Name Present Address (ad a1 udT)
e (RedgrEam)
1 IUnknowm [ |

8. Reasons for delay in reporting by the complainant/informant (f?fmlqa‘:rr%ﬁfgmﬁﬁf e
FHA & HTC):

9. Particulars of properties of interest (daf=tra wruta &1 fererem):
S.No. gProperty Category (¥uf Property Type (#F0f ‘Description (Frarcon) Value(ln Rs/-)
(3.4, gt T TE) (HFT (v W)

10.Total value of property (In Rs/-)-g¥uftt &7 get Hra(% H):

11.Inquest Report / U.D. case No., if any (7eg aftgr Raié / g. &Y. yaww 4., afy &1 8 ):

S.No. (#.9.) UIDB Number (.2}, 7&0 ¥.)

12.First Information contents (W&® a7 a2 ):

On 17.05.2024 at 09.00 PM complt Jhasaketan Sethy, Mining Officer, Jajpir Circle, Jajpur
reported at PS to the effect that one casualty has been reported due to accidental land slide at
Dankari BSQ No-5/10 of Dharmasala Tahasil. Lessee Narayaf Rout which comes under this PS
jurisdiction. They came to know about the accident on 16.05.2024 morning. It is suspected to
have more causalities buried under the debris. Till now one dead body has been recovered from
the debris who is identified as Jagabandhu Majhi, S/o-Laxminath Maijhi of Vill-Pujarigoda, PS-
Umarkot, Dist-Nabarangpur. The rescue operation is still going on by the Fire staff and NDRF
Team. During investigation requisition has been sent to S.P, Jajpur with prayer to move District
Magistarate and Collector, Jajpur to conduct autopsy over the above noted deceased in between
sunset o sunrise.

13.Action taken: Since the above information reveals commission of offence(s} u/s as mentioned at Item

No. 2,
(1 aft prefargl : g6 Fudies s & va werer @ F6 srawry wA @1 AT A2 9. 2 F Ieere e Haga 2 )

(1) Registered the case and took up the investigation: Suvendu Kumar Sahoo(l (Inspector)) / or (@m
(wehewr gt R a3 e & forg forar mam ) 110041598357 '

(2) Directed (Name of 1.0.) (31T AT &1 778): Rank (U2):
No.(§.): Mobile No.(R1aTsd §.): 9439813001  to take up the Investigation (&Y SiTe araa

uTe A @3 & forg e R mam) or (am)
(3) Refused investigation due to (9Ta & forg ):
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OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
E- mail: ddmjajpur.mm®@gov.in

39

From

To

Letter No. 2505

/MM, Jajpur/ Date_% © - 0F- 2024

Mining Officer-cum-Competent Authority, Jajpur District,

O/o the Deputy Director of Mines,
Jajpur Circle, Jajpur.

Sri Narayan Rout-Lessee, Dankari BSQ-5/10,
S/o-Hrudananda Rout,

At-Taranjia, Po-Aruha, Dist-Jajpur,
Pin-755024,

Sub: Notice for over-extraction of black stone with respect to Dankari BSQ-5/10.

Sir,

As per the case record & i4MS date base, you were eligible to extract a quantity
of 68000 Cu m of black stone for the period from 17.05.2022 to 16.05.2024 with respect

to Dankari BSQ-5/10.

However, as per the resource assessment conducted on 17.05.2024, you have
over extracted a quantity of 79999.41 Cu m of black stone from Dankari BSQ-5/10.

Hence, you are directed to produce show-cause within 7 days of receipt of this
ndtice that, why an amount of Rs.3,81,39,725/- (Three Crore Eighty-one Lakh Thirty-
nine Thousand Seven Hundred Twenty-five) only as calculated below will not be

penalised against you for violating OMMC Rules, 2016 & Amendments,

| 1| Royalty @ 130/Cu m for 79999.41 Cum Rs.1,03,99,924 /-
z 2 Additional Charges @ 295/ Cum for 79999.41 Cum | Rs.2,35,99,826 /-
13 DMF 30% of Royalty Rs.31,19,978 /-
4 EMF 5% of Royalty Rs.5,19.997 /-
5 Penalty Rs.5,00,000 /-
Total Amount = Rs.3,81,39,725/-
Yours faithfully,
/A
ﬂP'(x

Mining Officer (I/C), Jajpur

r AMECUA pa~)
(.’01156‘7'0” oy
JAJPUYR
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MemoNo, <50 ¢ , MM, Jajpur, Date, 20 - ©#- L0241 4
Copy to the Tahasildar, Dharmasala for kind information.

Mining Officer (I/C), Jajpur
Memo No, <5 07 , MM, Jajpur, Date. T -©#- 2024 |
Copy submitted to the Deputy Director of Mines, Jajpur Circle ajpur for faxour
of kind information.

Mining Officer (I/C), Jajpur
MemoNo, 27 ¢ & , MM, Jajpur, Date._3¢- 6 #-2824
Copy to the Regional Officer, Kalinga Nagar, State Pollution Control Board,
Odisha for kind information and necessary action. ‘
N
q-
"y
Mining Officer (I/C), Jajpur
Memo No. < ¢ 94 . MM, Jajpur, Date._So -« - 2924  /

Copy submitted to the Collector & District Magistrate, Jajpur // Qupermt dent
of Police, Jajpur for favour of kind information.

Mining Officer (1/C), Jajpur
MemoNo._< § 19 , MM, Jajpur, Date._FO-<F - 2024/
Copy submitted to the Dlrector of Minor Minerals, Odisha or favour of kind
information.

Mining Officer (I/C), Jajpur



GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY LIRECTOR OF MINES

JAJPUR CIRCLE, JAJIPUR
E- mail: ddmjal Jur. mm@gov.in

ietterNo.___ 23 3] /MM, Jajpur/Date /7952924

I'rom

Mining Officer-cum-C.ixpe:cat Auihority, Jajpur District,
O/o the Deputy Director of Mines,
Jajpur Circle, jajpur.

Orf Narayvar Rout-Lesses Darlari BSQ-5/10,

#/o-Hmdananda Rout,

£1-Maraniia, Po-Aruha, Dist-Jajpur,
1-753024.

vo Imposition o7 pepalty snd oter Govt. dues along with Environmental
Comnensation for over-extraction of hlack stone with respect to Dankari ES(-5/10.

weft (T s office Letter No.2302, dated 30.07.2024.
(7YY Leter dated 09.08.2024.
{3) Leiter No.2991, dated 17.08.2024 of the R.O, SPCB, Kalinganagar.

.
S

You - are direcred to prodvn'e show-cause vide this office letter under reference,
vhy an »v oo tof Re.3,01,30,725/. (Three Crore Eighty-one Lakh Thirty-nine Thousand
Seven Fund. o4 Tweniy-five) only wili not be penalised against you for over extraction of
vlack sicne in Dankar! BSQ-5/10, v'olating OMMC Rules, 2016 & Amendments therent,
lusesponse Te letter submitted by you on deted 09.08.2024 is unjustiﬁed and fictiticus.

Feoo., ausmoins of Re.7,38,42,818/. {Seven Crore Thirty-eight Lakh Foriy-two
vhowsare Einit H.m}j e Eighieen, ondy as calculated below including Envirai2nzl
Conpdsation of Rs.2,37,030,92) caculated by R.O, SPCB, Kalinganagar is hereby
Loy ced upen you for ever extraction of ’*lc.nk stone from Dankari BSQ-5/1C. You arc
duecled 10 g poak TaC seme in ta gespactive heads / accounts as mentioned in Hie
caleulating fal. e within 15 davs of receiot of thxs letter, failing which appropriate action as

rered 111 mdar OMM Rules, 201¢ and Amendments shall be initiated against vou
thout Firther notice. ’
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81 l '
| No. | Type of dues / penalty imposed Amount Accounts details
l" 1*- -
‘ » loyalty @ 130/Cu m for 79999.41 Cu
L im Rs.1,03,99.924 7 | 0853-00-102-0217-02021-000
by g T Additional Charges @ 295/ Cu m for Under OMMC Rules
L [79999.41 Cum Rs.2,35,99,826 /-
! } State Bank of India, Jajpur
‘ Name- Collector, Jajpur
HF 20% of R L 4
i D 9% of Royalty Rs.31,19.978 / Ac No-35618440° 7.
TS P _ _| IFSC Code-SBINOO 1 2064
i UCO Bank, Govt. Sccratariate
! Name- Odisha Environmental
li EMF 5% of Royalty Rs.5,19,997 /- Management Trust (OMEF)
| | Ac No.-06640100956287
1i IFSC Code-UCBAQ0O00664
1B e 3 0853-00-102-0217- 02021000
= f--auh} Rs.5,00,000 /. Under OMMC Rules
: B ‘Totei Amount = | Rs.3,81,39,725/-

UCO Bank, Govt. Secreiariate |
e (Ve Name- Odisha Envicormental
E.C a8 imposad by R.O, 8PCB, Rs.3,57,03093/- | Management Trust (OMEF)

| Kalingensgar Ac No.-0664010095£257

o IPSC Code-UCBA( 1 ki564 |

e All Total = | Rs.7,38,42,818/

L __4,__“-'! -

i

el ot _.___,......4

Yours fa zifulh ,-’ -
i

\*_/ b
Mining Officer (' ’(‘ "sicur
MesoNo, 47} 32 . MM, Zajpur, Date. | #-0§-202% /
Copy to the Tahasildar, Dharmasala // Deputy Director of K’hnes Tavp)rf

Circle, Jaipur for kind information. Aoy
L\%g “‘- fx\b?\\

Mining Officer (I'C 3 cipur
Peme W 2 E33 . MM, Jajpur, Date,_ | #-0#~2¢24 |
LL 1o the %;_,.crmi Ufﬂm, Kalinga Nagar, State Dollunm Cepirol Be irﬁ
Udisha 77 kind ‘nfersziion and riscessary action. & { R 7w
., ]-:f}:’l' oF

i
Mining Officer (1/C) [ Iajmmr
MemoNe 234 - MM, Jajpur, Date. j7-o0f-2020 [
@ o}y suhmitted to e Collector & District Niaglsh-gt-a Tqip;n-
£ ~"miwaﬂ1 of Police, Jairmr for favour of kind information. (™~ [ \ P

% AN ‘,,,":;»"*
o R
Pt
— Mining Officer (1/CY, \ !djpur
E-,iemu No. 247535 . MM, Jajpur,Date._{ 7~ £~ ./0,-4
Covy submitred to the Du*e ctor of Minor Minerals, rals, Odisha for fa‘ ((ur of L ind

information. ( X‘« \\m' ‘\y\
gt f‘ \s\ "

Mining Off cex (1/C) ). Yoipus
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== speboard

“g REGIONAL OFFICE, KALINAGANAGAR

STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]

AT- Dhabalagiri, P.O.: F.C. Project, Jajpur Road
Dist- Jajpur-755020, Odisha, India.
No. _ 994\ /Gen/03 Dt. 1 ¥ 68 2IRY

From,
Er. P.K. Behera .
Regional Officer
To,
The Mining Officer (I/C)
Office of the Deputy Director of Mines
Jajpur Circle,Jajpur
Sub: Intimation for realization of Environmental compensation from Sri Narayan Rout, Lessee, Dankarl
8SQ-5/10,5/0-Hrudananda Rout, At-Taranjia, P.O.-Aruhaq,Dist-Jajpur for over exiraction of Black
Stone.-reg.
Ret. Your Office lefter no. 2511 did. 30.07.2024.
Sir,

With reference to the subject cited above, Environmental Compensation for over extraction of
Black Stone by Sri Narayan Rout, Lessee, Dankari BSQ-5/10 under Dhammasala Tahasil of Jajpur District
has been calculated based on Approach 2 methodology as per order dtd. 07.03.2022 of the Hon'ble
NGT in the matter of OA No. 150/2017/EZ and detailed calculation sheet is enclosed for your
information and necessary action.

Yours faithfully,
Enck As above 4 Z&

i A BN
[N 7_ ﬂ!' 2(7!
Regional Officer

Phone N0.04724-2946155 43

LECTOR

fmﬁuvaw{ Red DY
JAJPUR
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CALCULATION OF ENVIRONMENTAL COMPENSATION FOR OVER EXTRACTION OF BLACK
STONE BY SRI NARAYAN ROUT,LESSEE, DANKARI BSQ-5/10 UNDER DHARMASALA TAHASIL OF
JAJAPUR DISTRICT.

infroduction:

The Mining Officer.{I/C),Office of the Deputy Director of Mines, Jajpur Cicrle,Jajpur
has infimated the undersigned vide letter no. 2511 did. 30.07.2024 for calculation of
Environmental Compensation for over exiraction of Black Stone of quantity 79999.41 Cum
by Sri Narayan Rout, Lessee, Dankari BSQ-5/10 under the jurisdiction of Dhamasala Tahasil
of Jajpur District.

In OA No. 150/2017/EZ, {Order enciosed) the Hon'ble NGT in its hearing dated 07.03.2022
accepted one of the approach out of two approaches for calculation of Environmental

Compensation on polluter pay principle taking info account of the value of the illegality
mined material and cost of restoration of the environment. Central Pollution Control Board
had done the exercise by constituting an expert commitiee. The Tribunal considered the
report as follows.

(i} Approach 1: Direct compensation bosed on the market value of exiraction,
adjusted for ecological damages.
In this approach, the criteria adopted are Exceedance Factor (EF), Risk Factor
(RF), and Deterrence Factor (DF)

(ii) Approach 2: Computing a simplified Net Present Value [NPV) for ecological
damages.
Till such time as data and information for a comprehensive NPV is worked out in
a sile specific manner to account for all {or at least the major) ecological
damages, a simplified NPV, proxied on the market value of the illegally
extracted amount may be computed. In this case the NPV approach would
imply that the total benefits from the activity of the mining (as represented by
the market value of the extracted amount) be deducted from the total
ecological costs imposed by the activity.

However, the final recommendation was “fil date on site specific assessments becomes
* avaliable, this approach i.e. 2~ gpproach may be adopted for the above case.

1|Page

44



1. Enwhonmenial compensation caiculation for over exiraction of Black Sione by Sri Narayan
Rout, Lessee from Dankarl B5Q-5/10.

Quaniity Unit Remarks
Total ¥olume of mined out material (Y) 79999.41 Cum
Total Permitted Quantity in Environmental
Cleargnce (X) 4] Cum
Excess Extraction (Z=Y-X] 79999.4) Cum
Market Value of Black Stone 425 Rs/Cum
Market Value of llegally Mined Material (D =Z x
Market Value] 33999749 RS.
Risk Factor (RF} 0.50 - Moderate
Annual Value of Foregone Ecological Values
_{D*RF) 16999875
Present Value [PV) of Foregone Ecological 0.07
Values (@ 7% discount rate (r} and over 5 years)
1 Year 15887733
2 Yeor 14848349
JdYear 13876962
4' Year 12969123
5t Year 12120676
Total 69702842
NPV = PV - D [Environmental Compensation) 35703093 Rs.
)
7 oF P
Regional Officer,
SPCB, Kalinganagar

2jPage

45
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
E- mail: ddmjajpurmm@gov.in
Letter No. _ 275 1] /MM, Jajpur/ Date__ S0 -0 F- 2024

To

The Regional Officer, Kalinganagar,
State Pollution Control Board, Odisha.

Sub: Intimation for realisation of Environmental Compensation from Sri Narayan Rout-
Lessee, Dankari BSQ-5/10, S/o-Hrudananda Rout, At-Taranjia, Po-Aruha, Dist-Jajpur
for over-extraction of black stone.

Sir,

With respect to the subject cited above, | am to intimate you that, the resovurce
assessment conducted on 17.05.2024 with respect to Dankari BSQ-5/10 reveals over-extraction
of 79999.41 Cu m of black stone by the lessee Sri Narayan Rout-Lessee, Dankari BSQ-5/10,
S/o-Hrudananda Rout, At-Taranjia, Po-Aruha, Dist-Jajpur.

Hence, you requested to initiate necessary action to realise the Environm.ntal
Compensation as applicable under intimation to this office.

! Mining Officer (I/C), Jajpur
Memo No. 25 12, , MM, Jajpur, Date. e -12-2232\Y /

Copy to the Tahasildar, Dharmasala for kind information.

Mining Officer (1/C), Jajpur
Memo No, 23~ =3 , MM, Jajpur, Date,_5¢ “12 -~ 202¢/

kind information.

Mining Officer '(UC), Jajpur

Memo No. 2§ 11 MM, Jajpur, Date. Fo- 1L~ 2024
Copy submitted to the Collector & District Magistrate, Jajpur // Su ig::dcnt/of
AL

Police, Jajpur for favour of kind information.

t&‘qc
Mining Officer (1/C), Jajpur
Memo No. 25 (§ , MM, Jajpur, Date. & - | 2~ 2 2.4/
Copy submitted to the Director of Minor Minerals, Odisha for favour of /kind
information, e
Q;r

Minine Officer (1/C). Jainur
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47

KARI BSQ STATUS REPORT |
DAN Q N RESPECT T D.p MINES, JAIPUR UNDER THE JURISDIC
OF DHARMASALA TAHASIL
S Source Name Village Name Lessee Name Remarks
‘_“_“_—.h“'*ﬂg‘——-——.._______g
; g MAHENDRA
- e
S SRIBAS
2 I)ANKARI BSQ-01 [DANKAR) JENAASH Subiudice (Supreme Court Case)
Mw: .
3 [DANKARIBSQ-02 [DANKARI [SRIBASH | —
JENA
ﬁ“‘“““““ﬂ‘““_‘-—*ﬂ i — -
4 |PANKARIBSQ-05 [DANKARI |M/SLAXMI - JOPDR Case filed against Ranjan umar
EXPORTS Jena O"]Umt TP (ecur for L‘M‘Wéb
5 [DANKARIBSQ-15 |DANKARI j;‘;:‘” T Isubjudice
6 |DANKARIBSQ-16 |DANKARI ::r: :”T' Online TP issued
. PRASANT .
7 |DANKARI BSQ -17 |DANKARI KUMAR JEN A | O0line TP issued
M/S LAXMI :
8§ |DANKARIBSQ-I18 |DANKARI EXPORTS Pending dues
NIRANJAN - . 4
9 |DANKARIBSQ-3/9 |DANKARI ROUT Subjudice (revised demand)
JAYANTI ine TP issued
10 IDANKARI BSQ NO IDANKARI JENA Ounline
Y
KaRl [NARAYAN ration Stopped (Landslide site)
11 |[DANKARI BSQ?{% 5{DAN ROUT Oﬁeﬂ_ gl loge SOM
NARAYAN ine TP issued
12 |DANKARI BSQ NO 1DANKARI {000 Oaline
7?1[1 5@3\.)\1& ( Gvar Lv-‘mb{i&n
IYOTSHNA  opnk Case filed against Jyotsns Jena
JAVANTE  { Ontine TP issued
14 |DANKARI BSQ NO.*DANKARI iy nlin
2
; NIRANJAN . + done
Q' Agreement yet to be done
15 |DANKARI BSQ NODANKARI | =0 Agreement y :
4/3
RANGADUAR. e oo Stay order not to proceed)
16 |[DANKARI BSQ Ng).i DANKARI PRADIIAN Subjudice (Stay ¢
RASMIRANIA |\
17 |DANKARI BSQ NO.8{DANKARI N PANDA EC Pending
g/3
18 |DANKARI BSQ NO.9JDANKARI Subjudice (Cancellation of 1.ease process)
A8

. 5

O
JAJPUR
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~OFFICE OF THE TAHAQ8AR, DHARMA

Tel:-06725-273036 Web:- tdrdharmasala.in Email: tdrdharmasala@gm

LETTER NO:- 6175 DATE:- 16.11.2024 s
From: Subhankar Mohanty, OAS \ §
Tahasildar & Executive Magistrate, Dharmasala | <ag
To S
M/s ARSS Infrastructure Projects Ltd, : A_;%: §
Plot No- 30, Sector-A-Zone, Mancheswar Industrial Estate, = =t
Bhubhaneswar (presently operational at Mouza-Dankari). b
Sub: - Eviction of the crusher unit ‘from the Govt. land at Mouza-Dankari. AN
Ref :- Notice No-1546 for eviction dated :-21.04.2023 and this office letter No:- 1892
dated;-06.05.2023
Sir/Madam,

With reference to the notice cited above, it is observed that after issue of several
notice along with reminders you have not complied the order of the undersigned passed in
Encroachment Case No:- 02 of 2023-2024 and not deposited the daily fine amount levied on
you and also not vacated the land within the given timeframe.

Therefore , you are once again directed to vacate the Government land in
question within 15 days without any further delay otherwise action shall be taken as per the
provision of O.P.L.E Act and also O.P.D.R Act respectively.

This may be treated as Most Urgent.

Yours Faithfully,

Memo'No:- 6176 Date:- 16.11.2024
Copy submitted to the Sub-Collector & S.D.M., Jajpur for favour of info

Dharmasala
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“@ " Yel725-273030 Web:- tdrdharmasaliin Email:—tdrdharmasala@gmail-com
"Mm Tz T = :
& o NI\ Letter No 1892 Date 06.05.2023

2
avas, OAS(A)SB

!'\» rom‘\‘@'a
\% Tal énéar & Executive Magistrate, Dharmasala
& S
T ”ARMAS"%/

M/S ARSS Infrastructure Projects Ltd.
Plot No. 38, Sector-A-Zone, Mancheswar Industrial Estate, Bhubaneswar

(presently operational at Mouza- Dankari)
Sub: Eviction of the crusher unit from the Govt land at mouza- Dankari

Ref' Notice No 1546 for Eviction dated 21.04.2023

SirMMa'am,

Wirth regards to the Eviction Notice cited above, it is once again reminded that,
your crusher unit is operating on a patch of Govt Land (land details as mentioned below).
In this regard. no proof of any permission granted could be produced during the field
enguiry Further, it must also be mentioned here that, a case for encroachment (Case No
02/2023-24) of Govt Land has also been booked against you under the Odisha
Prevention of Land Encroachment, 1972 wherein notice for eviction under Form-B has
aiso been served in the premises of the crusher unit on 10.04.2023.

Land details of encroached area

—— - w— — —

. Mouza™; Khata No. | Plot No. | Arcain Ac. | Kisam

. 35_ 1245 __ Parbat.
| .33 i _0.53_ . Parbat i
.3 1,20 Parbat .
. .23 _ . _ 028 _ _ Paita:
fome _2.‘—. - ..oss_ 5 :.-g!t._i!a ‘

T2 04 ungle i

Dankari 468 26 _ 032 __Jungle !
: 27 7046 | Jungle |

? L300 041 _ | Parbat:
i © 200 T 77030 " Parbat
; 2_ T 7156 | Parom !
: .28 033 Parba ;
N - § '+ 038 | Parbat
' 465 16 1 _ 040 1 Parbat .
Tt 0300 [ Parbu |
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order will be passed for eviction with the heip of police personnel including othe

as the last not

as per law,
This must be treated as MOST URGENT

Memo go 1893  Date 06.05.2023 Tahasildar; Dhar 2 (2
opy forwarded to IC, Jenapur for kind information
. a"
MemoNo 184 _Dale 06.05.2022 Tl E‘A;ia\a
py forwarded to the Regional Officer, SPCB, Kalinganagar f b
Tahaslldar; “mr
sal?

Memo No. 1895  Date 06.05.2023
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However, it is observed that, even though the notice was served at the Unit

premises by the RI, Dankarl but till date, the land has not been physically evicted.
f Land Encroachment, 1972, t Crusher Unit

nt is removed, which aflracts a fine at the rate

Therefore, u/s 7(3) of Odis revention o

is liable for daily fine until the encroachme

f Rs 500 per day from 11.04.2023 to till date amounting to Rs 15500~ and will
al of all encroachment. Further, it is also directed

o)
continue to_accumulate till the re

to immediately arrange for removal all infrastructure from the suit land.

This must be treated as MOST URGENT
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QFFICE OF THE TAHASILDAR, DHARMASALA

. No 2Yy04 Dste a*[" “\ 2ol
Sri Sribash Jena
Séo Late Muralidhar Jeng
¢ Village Saroi P.O Haridaspur Dist Jajpur

. VEUA 0eD 1
% éﬁfzfcmﬁ &
JAJPUR

Opergnon 0" ilegal stone quarries of Jajpur District without oblainirg consent to

establishment and operate without submission of Environment Clearance in Sairat Case -
No 91/2C12-13 Dankari Black Stone Quarry
Ref - Tis office letter No. 3386 dated. 26.11.2015.

In conlinuance cf this office letier under reference | am 10 say thal, in the meantme in
7@spOnse 1o this office letter No. 3225 dated 6.11.2C° 5 Regional Officer, SPCB, Common I acility
Cenler, .CD Kahnganagar, Jajpur has been pleased 1o intimate vide his letier bearing No. 334¢
3aed 26 11 201€ acuress (o the Collector, Jajpur (Copy enclosed) that the stcne quarry shousd not
32 Toereling withoui having necessary Environmental ciearances ana Consent 1o cperate issued
1o ‘he Board with a request to take necessary action against Dankar: Black Siorie Quarry of St
Snbash Jena and ‘0 stop mining activilies forthwith.

Hence. vou are further directed to stop mining activities forihwith until received cf the

Enviroament Clearance’ 0 -
=L AN
%\z:hesddar. Dharmasala
tenic N2 Cate. . -

e

“\
Copy submilted to the Sub-Collector, jajpur for favour of kind information and recessary
scuon -

~

' ' Tahasilcar, Dghiﬂasaia
Memro Mo Date.

Copy suom tled to the Collector&D M., jajpur for favour of kind information and necessagy
azuen

Tanasidar Dharnasata

Memo Ho Date.

Cepy © the Regonz Officar SPC3 Comurzn Facility Center U0 Walwanagar Japai -
for information and recessary action

.
G~

Tareasildar, Dhasmasala
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L4 rospes :-E;aglﬂmmm crg
Ll Wi rd oo
o STATE po REGIONAL OFFICE OF THE T
S smmn'm; > OLLU'HON CONTROL BOARD, ODISHA
1COF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHAJ
emmon Facility Cantre, JCD. Kalinga Nagar,
7 Qixs- Jajpur-755026, Odisha. ‘ndia
' 4
i ' Date D - 120
v F ®
- Colecier & Disinet Magistrate
(7 R V14

C=eiDnste Sagpiy

e aver ot Blasck Stene Quar y without ahbtaining Consent to Cperate. reg -

Joun reterence 10 tne above cited supject. it 15 10 intimate you ha! as the orcer of
“ogh Cout ¢! Orisha vide case no. W. P. (C ) No 10886/2012 and 987@/2012 2=
~T3.00 10 02 Boare for gran: of consent for Cankari stone Quarry {rung: m

1]

mersl ol <haa
=191 no ECC of Jagpur District it is also mention here that the Board in s Bearg 1009
Ty el o 08 2002 der dad that the miner mineral hawving lease hold area 5 ha or mare
“Lia consent rom the Board uncer section 25 of Water (PCP) Act, 1974 and sectior 24 o
CECE Acr 9B Accordngly Sn Snbash Jena has bean dwected 1o apply cons=r o
“kashn a prescnined apphcation form vide tetter no. 22109 atd. C1 11 2012

fA's Dankari Black Stgne Quprry of Sn Sribash Jena, At- Dankan, Po: Mahiscrs, 25~
= Twsaia. Cisi- Jajpur hap cbtained Consent to Establish from SFPCE. Regiunagt Qffice
“ulr wige lemter no 381 dd. 6.11.20 2 for producticr of Boulders of quanuty 5GCC
F1mn Subseuuently, Copsert 10 Establish for expansion proposal has peer grameaq ‘nge

- . -

32 1701 2013 for manufactureiproduction of Grarte Bouigers 2' ooz,
“LOMTARGPr gt Dankan it was mentionad ¢ the Consent ta EsStabien oroer Wal e

v Government ef india as anc wnen applicable.

Tl date tne mine authoricy ras not applied for Consent to operate 1o the Soard F.tne

s iclat iease noid area of the mine is 16 6 ha. As per the EIA Notification, 2008, the mne ,5
“o equrend 12 oblain Envirormental clearance which has also been no' subnutteg 1o =

gy

i i enaronmenta!
[rC B10%e Guarry SNcU.0 nDl De operating withoul having neceseary narsnmenta

stanues and Consert 12 operate issued from the Boaro.

.. Trerefcre it s requested thal necessary 2ction may be taken against Darkar Stone

Lary of St Snicash Jena Lo stap mining actvities forthwith

QUL
‘r . As anove o

-(m.-‘-s fathiuiy

Reciona! Cifiner

sl L
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AGREEMENT BOND )
(See Rule-53 of OMMC Rule-2004) \ 3
SAIRAT SOURCE NO.91/ 2012-13 - .3
This agreement is made the _5 *h day of December 2012. o—éu\ A

- 311
e WG 0UEEE pae sifRen 61
i . A% @ e RCRDT 01209968

- @R 0060000 re105s L?;l
ROR- U0 ICIAL STAMP
. i INDIA onissase pranmasais - 2

; _ S

-

. ! . i ¥ -

3 S R Af?\ Q-ql.n: o2 !

e ﬁéfl_;)fl&“

BETWEEN
The Governor of Orissa represented by Sub-Collector, Jajpur,

District- Jajpur (here in after called the Competent Authority)

And
Sri Sribash Jena Aged about 49 years S/o Late Muralidhar Jena

Village:- Saroi P.O. Haridaspur P.S: Dharmasala in the District of .

Jajpur by caste khandayat occupation business, (hereinafter referred to

as the auction holder) which expressed shall where the context so admits

12—

be deemed to include his heirs, executors, administrators and permitted

assignees of the other part.

e)é/[

L 5 he<h Tt
21
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WHERE AS the auction holder has taken the above Sairat source
from Competent Authority in accordance with the provisions of the
Orissa Minor Minerals Concession Rule-2004 and as per order passed by
the Hon’ble High Court in W.P.(C) 20799 of 2011 , W.P.(C) 10886/2012
& W.P.(PIL) No. 9876 of 2012 in respect of the lands described in Part-I of
the Schedule and has deposited a sum of Rs.12,00,000/- (Rupees Twelve
Lakhs) only towards bid amount.

Now this agreement witness as follows: -

The Auction holder here"bgr der’x;ilses to the auctioned Sairat and
the land described in Par£-l of the Schedule here under written and
delineated in the Map hereunto annexed. The auction holder shall hold
the said demises pieces.of Land from 26.11.2012 to 25.11.2017 subject
to the terms covenants, conditions herein proved. In witness where of

these presents have been executed in manner here under appearing the

day and year first above written.

The Schedule above referred to:
PART-I

LOCATION AND AREA OF THE AUCTIONED SAIRAT SOURCE

62

2L

%

& ._J,‘ Mlﬁe«%"" / Jeylen—

K-

Mouza

Khata No

Plot No

Kisam

Area

Dankari

221

600

PAHADA

Ac.41.50

:
3

)
A

i
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PART-II

TERMS AND CONDITIONS OF AUCTION

This lease is subject to the conditions laid dowp in Rule-56 along
with all other conditions pertaining to auction sale of Sairat source as
provided in OMMC Rule-2004. Besides, terms and conditions laid down
in Office Memorandum of Stat¢ Polllution Control Board vide letter No.
3517/ SQ-02 dt. 26.11.2012 dlorig witi*l :)rdex-' passed in W.P.(C) 20799 of
2011, W.P.(C) 10886/2012 & W.P.(PIL) No. 9876 of 2012

Terms and conditions as per Rule 56- of OMMC Rule-2004

(I The auction agreement is not transferable.

(I)  The minor mineral other than for which auction is confirmed

Cotiecter Tefur

shall not be removed from auctioned area.

(IIf)  If any major mineral is found during the quarrying operation,

G&ﬁx\b
S
[CR N

the auction holder shall report the matter to the competent

authority and the Director forthwith shall not work or remove

the same

(IV)  The auction holder shall immediately report all accidents to the
Competent Authority and the Collector of the District

(V) The auction holder shall have no right over the quarried
material and other properties lying in the auction area after

expiry of the term of auction and shall deemed to be the

‘é—»]‘AMAJ—B\L %



(VI)

(VII)

(VIII)

(IX)

X)

314 o4

Properties of Government and may be disposed of by public
auction.

The auction holder shall not under take any operation in any

forest area without obtaining prior permission from the
concerned authority of the Forest Department. *

The auction holder shall pay to the occupier of the surface of

the land just a reasonable corﬁpéﬁsat’wn as may be agreed up

on by the auction holder and owner of the land.

The auction holder shall not barry on quarrying operation

}

s—ifuL

within a distance of 50 meters from any public road, public

e

L

building, temple, reservoir, dam, play ground, railway track etc. (‘\
-

and not cause any damage to the public and private property. : é-

e

The auction holder shall, at his own expense, erect and at all @5\

Sl Cetleefor

time maintain and keep in good condition boundary mark and
pillars necessary to delineate the auction area.

The auction holder shall abide by the provisions of Mines and
Minerals (Development and Regulation) Act.1957: Mines )
Act.1952; Explosive Act. 1884; Explosive substances Act.1908 .&
and rules made there under and all other laws the time being in :7
force relating to the working of quarries and matters affecting ag

safety, health, and conveniences of persons working for \Q

quarrying operation Public.

b
N
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XIV)

XVI)

XVII)

315 65

The auction holder shall obey all existing rights of way, water and
other case mention.

The auction holder shall keep correct monthly account of minor
minerals quarried and dispatched and furnish a monthly return in

Form-Y to the competent authority by 15% of succeeding month. He

shall furnish an annual return in Form-Z to the competent
authority and the Director, Odisha for the financial year or part
there of within a week of the cIose of the financial year or expiry of
the term of the auction. ¢ L

The auction holder shall allow the Director, Controlling authority
and competent authorlty or any officer authorised by any of them
to inspect the quarrying operation and to check the accounts of
production and dispatches from the register maintained by him.
The auction holder shall not remove any minor form the area
without obtaining prior permission from the competent authority

or any other officer authorised by him. No minor mineral shall be

Oy

QU"L‘- Ce’u:—e/g?‘r i Ifu‘z___

dispatched from the area without valid transit pass issued by such
officer.
In case of literate quarry, the auction holder shall not use power

cutter or any such machinery for excavation of literate.

The auction holder shall take all possible precaution for protection
of environment and control of pollutlon including reclamation of *

~
the quarried out area.

If in any event the orders of the competent authority is revised, i)
reviewed or cancelled by the concerned controlling authority or the 4
auction holder fails to fulfill. the terms and conditions of the q{
auction sale due to force Majeure such as act of God, War, ¢
msurrectlons, riot, civil commotion; strike, earth quake, storm, ,
tidal wave, flood, lighting, explosion fire and any other happening

beyond control of auction -holder, delay in development of
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infrastructure, acquiring of land for quarrying operation and for
use of land for public purpose, the auction holder shall not claim

for any compensation.

XVIII) The auction holder shall not use explosive in any manner without

obtaining an explosive license from the appropriate authority.

XIX) The auction holder shall pay a wage no less than the minimum

wage prescribed by the State Government from time to time under
the Minimum Wages Act-1 9'48. |

» N
Competent authority may impose such further condition as he may

think necessary in the interest of minetal development.

Terms and conditions as per Office Memorandum of State Pollution

Control Board issued vide letter No. 3517/SQ-02 dated 26.11.2012

L

This consent to establish is valid for the product, quantity
manufacturing process and raw materials as mentioned in the
application for a period of five years from the date of issue of
this letter, provided commencement of production of the
proposed project has not taken place in the meantime.

If the stone quarry fails to start operation of the project but
substantial physical progress has been made then renewal of
this consent shall be sought by the proponent.

If the stone quarry fails to initiate construction of the project
and no significant physical progress is made then, the stone
quarry has to apply for consent to establish afresh after expiry
of 05 years from the date of issue of this order.

Adequate effluent treatment facilities are to be provided such
that the quality of sewage and mine drainage water satisfies the
standards as prescribed under Environment protection Rule,
1986 \or as prescribed by the Central Pollution Control Board
and/or State Pollution Control Board or otherwise stipulated in

the special conditions.

A

2
pes

A\r&* )

L=
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S. All emissions from the stone quarry as well as the ambient air
quality and noise are to conform to the standards as laid down
under Environment (Protection) Act, 1986 or as prescribed by
Central Pollution Control Board or otherwise stipulated in the
special conditions.

6. Adequate method of disposal of soild waste is.to be adopted to
avoid environmental pollution.

(P The stone quarry is to. comply to the provisions of
Environmental Protection ‘Ac;;, 1986 and the rules made
thereunder with their amendments ffom ‘time to such as the-
Hazardous Wasté' (Management & Handling) Rules, 1989,
Hazardous Chemical Rules,/ Manufacture, Storage & Import of
Hazardous Chemical Rules, 1989 etc. and amendment there
under. The quarry is also to comply to the provisions of public
liability Insurance Act, 1991, if applicable.

8. The quarry is to apply for grant of consent to operate under A
section 25/26 of Water (Prevention & Control of Pollution) Act, —
1974 & Air (Prevention & Control of Pollution) Act, 1981 at least ﬁ

[}

03 (three) months before operation of the stone quarry and \S)

Cé—‘uﬂ-{’.f"v > ’1:”‘4‘\?"‘\/

oA

obtain consent to operate from this Board.

SPECIAL CONDITIONS:

1 This consent to establish is gfanted subject to execution of
Dankari Black Stone Quarry lease in favour of Sri Sribash Jena at
Saroi, Post- Haridaspur in the district of Jajpur.

2. Domestic wastewater shall be discharged to soak pit via septic
tank constructed as per BIS specification.

3. Blasting \shall be adopted as per the- specification of the explosive

license from the Authorised Department.

é-:r;é—e—b’kjt«o 1
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4. Drilling machines shall be fitted with proper dust collection,
suppression and disposal arrangement.

S. Workers shall be provided with ear muffs and noise mask as safe
guards against environmental hazards.

6. Water sprinkling arrangements shall be provided at all haul road,
transportation roads, quarry areas, stock yard. and other dust
generating points to control fugitive dust emission.

7. Ambient air quality shall be maintained in order to meet the
prescribed standard as per Na}tioha-lrémb’ignt Air Quality Standard.

8. Rejected stones shall be disposed off on low I_ying area inside the-
mine leasehold area in proper manner without causing any
environmental pollution.

9. No stone crusher shall be installed inside the lease hold area
without obtaining clearance frorﬁ appropriate authority.

10.After the completion of the mining operations or on expiry of lease
period, the mine authority shall fill and level the quarry area in
order to make safe for the inhabitants.

11.The unit shall abide by the provisions under E.P Act, 1986 and

other rules framed there under. o

A
b
L-Cay cefov) 1{"‘-'1/”‘

12.The Board may impose further conditions or modify the condition d
as stipulated in this order during installation and / or at the time
of obtaining consent to operate and may revoke this order in case
the stipulated conditions are not implemented and / or
information are found to havé been suppressed / wrongly

furnished in application form.

Terms and Conditions in W.P.(C) 20799 of 2011

J

<
The peri;)d of auction may be renewed at least for a period of 5 3

)

years in terms of the observation made by the Hon’ble Supreme Court in

]
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Sri Snhash Jena S/ Lae Muralidhar Jena of Jillige Sar 7
Tnrwlasprar (st lagpir

Deposat of differenual rovalt o exiracion o Bler s 3tone !

Dankan Black Stone Quarry vide Sairat Case Nis.

Tim o
-

“'n allegation. the Deputy Director, Mines,
Tre pesne

3

o

F. ANVESU A EEDD]
COLLECTOR
JAJPUR

o~ ed by the District Administration vide District Offz= (et
T nated 03.12.2015 to make enquiry in to sairat sourcz throuzgn 2t
Vinmg Officer to assess the volume of Black Stone =riracied since
ACCOrd ros T2 rzs -

:werauen of the Dankari Black Stone Quarry. Accordng
submitted his report vide his letter No. S14 dated 13.02.201% o =z
District Administration. As per his repot about 73,38,

Black Stone have already been extracted from the above sai-at scurce.

It is reveled from the record that, you have taken the saic soutcs
from year 2002-03 to 2015-16 {up to November 2015) and deposit 2 su=
of Rs. 6,64,89,908.00 towards royalty against an extzczZon oI Rs.
14,15,996.00 Cu.M of Black Stone as per return subminss oF you. ~s
the source was lease out since 2002-03 to 2015-16 only i= your faveur.
vou are hereby directed to deposit the differential royalty as calculatel

. me e ar
== lalt -
Wali'ww ‘wameals de

below:- :
i)  Black Stone extracted (up to Nov.2015) 73,38,012.5 Cu.ll
iij  Payment made for 14,15098 LM

-t

- e = e o~

iiij Balance to be paid @ 99/- per CuM for 35%,22.013.5 Cu.l.

—en

59,22,016.50 CuM x Rs. 99.00 = Rs 58,62,79,63:.50 Rupees

Fifty eight crore sixty two lakh seventy nine thousané six hundresd thirc
three & fifty paisa) only.

Hence, you are directed to deposit differental rovalny of
58,62,79,633.50 within 15 days after received of this deman d nectee.
Failing which action will be taken as per provision of law.
¢ T
Ll;-'f\q%
ﬂb’ . /L"?\b; 3 .

Tahasildar, Dhirmasala

Memo No. 1%?7 Q)Date. 13,;1'2611:

~ Copy submitted to the Collector & D.\M., Jajpur/ Sub-Cellecior.
Jajpur for favour of kind information and necessary action wi referciice
to the District Office letter No. 2262 dated 18.05.2016.
&

. W (.—\\. ’ :‘L_
a‘“\ﬁﬁ\ " - Vel
m \,,M Tahasildar, DEarmase

G’ fe

w5

o)
¢ R\
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- b % JIN THE HIGH COURT OF ORISTR C UTTACK

2 ¢ A
c 4 2 u'\o,,\ L\V‘ (ORIGINAL JURISDICTION CASE)

b2 i * \,
f ?\:L\ \}’l\")@: ©NO. qRES  OF 2016

< m T code- 230000
- IN THE MA‘ITI:R An Application under Articias 226 and 227 of lhe.\

Constitution of India,
et AND

IN THE MATTER OF:  An application challenging. the Order dated 28.5.2018
issued by the Tahasiklar, Dharmasala, thereby

/.\.“ €Sented on ssmmseeru making ilegal demand for deposit / payment of
Wae . ;
; \'FW Regiotear Gyt o“-ferenia.al royaty:
‘ AND

N THE MATTER OF:  An Application under the provisions of The Orissa
Mingr Minerals Concession Rules, 2004

AND

Sribash Jena, aged about 53 years,

. 8o - Muralidhar Jena,
At - Village Sarol, P.O. Haridaspur,
P.§. Dharmasala, District - Jajpur.
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VERSUS~-

Re;‘.esf-":ea lhl’OUQh =
principal Secretary to Govt of Orissa
Revenue Department Orisss Secratasae

Bhubaneswat, District - Khurda

Coflector — cum — District Magistrate. Jajpur
At /PO ! Town / District - Jajpur.

Y
Sub-Coltector, Jajpur,

At/ PO / Town / District - Jaipur

Tahasildar, Dharmashala.
AUPO - Dharmasala, District — Jaipur

Deputy Director of Mines, Jajpur Road.
AYPO -~ Jajpur Road, District - Jajpur.

/1
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W.P.(C) No.9885 of 2016
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of Order |

Order
%

‘._d_‘___,__.—-—f——‘_'-—" i e — -

n
L&)
o]
tJ
Q
—
()48

" the order dated 28.05.2016 (Annexu

ORDERWITH SIGNATURE

e ——————

I

“The submission of the lear

petitioner is that the
been issued to the petitioner withou
him.

In the counter affidavit, the
disputed.

In view of the aforesaid and
judgment of this Court in the case 0
Mohanty v. State of Odisha and 2
502, we are of 5.hc opinion that the or

(Annexurc-'?] passed by the

e ———————————

f

Office note as to action (f ard),

taken on Order

ﬁcd counsel for the

demand notice cﬂated 26.05.2016 has

any prior notice to
said position is not

keeping in view the
Shri Upcndrauath

thers, 2016 (I) OLR-

cr dated 28.05.2016

Tahasijdar-opp- party no4

D —
deserves to be quashed.
Accordingly, the writ petitior]

Tahasildar-opp- party no.4 is quashe
parties shall have liberty to pass fresh
jving opportunity

stand allowed and
® =

re-7) passed by the
41. However, the opp.

ordcrs.in accordance

of hearing to the -

with law after 8
concerned partics. ,
84

54D~ RR 5arwmaf, ]

o b ©

V,S(man,clf

W PTSU 1 (H. C.) 17-2,00,000

7-12-2015

72
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COLLECTORATE\ JAJPUR
Ph 06728-222C01(0) 2223730R) Fax [ 2208,
E-inail. doaipu@nicin. web site vANW BIpUTr nicn
[Revenue Section)

VE

tetterNo. 2428  Date :/Q" O, T
To R

The Sub-Collector, Jaypur

COLLECTOR
JAJPUR

Sub  Fiiing of case in the court of J M.F.C, Chandkhole

7. ANVESUA tenDY

Sir, "
in enciosing herewith the original plaint copy and along with its enclosures, ! am

directed to request you file a case under section 15 and 19 of £ P Act,19°88 in the
Court of JM.F.C, Chandikhole against the project proponent Sri Sribash Jena for

viclation of provisions of Environment (Protection) Act 19506

Yours f‘mhfu!iy

(«E' .f’ \31"

{,:(ddzt onal [‘xs'm Mag;slrate
Jajpur
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OFFICL OF THE TAHASILDAR DHARRASALA

No o0 Datel G M0 3

To
The Collector and istrict Magistrate Jaou

Sub Violation of the provisions of environimen! Ciedrance and conditons
of the consent io operate by one Sn Snbas Jena i respet o
Dankari Blackstone Quarry pertaining to an area Ac 41 50 doc n
Village Dankan under the provisions of E A Notification

et Distiict Office Letier No 882°Dt 27 03 17 and Letter No 1.7 &
06 0417

Sir

With reference to the subject cited above | am lo repod i
Dankan Black Stone Quarry pertaining to an area Ac 41 50 has been Knooked i
favour of one Sribash Jena S/IO Murahdhar Jena Village Saron Istrict Jajpar i
Sairat Case No 91/12-13 on Dt 18.02.12 agamst the highest bd pnce offercd te
Rs 12.00.000.00 (Rupees Twelve lakhs only) n the Court of the Sub-Collector,
Jajpur

That. in order dated 18102012 the Sup-Collector, Jajpur in
cbedience to the orders in W.P (C) No 20799/2011 and W P (C) No 575472071 of
the Hon'ble High Count Odisha and m the orders of Apex Court in the Case of
Deepak Kumar -Vrs. State of Haryana, bas allowed the successful bwider o
execute lease agreement for a penad of fve yewrs The successiul Lisdor
havle 1o deposit the bid price increased by 15 % i1 every succeeding years ani
the successiul bidder shall exccute the lease agreement only alter obtaining

clearance from State Pollution Control Board as has been envisaged Dy the

Hon'ble Supreme Court in Deepak Kumar Vis State of Haryana Case
SEL. y

That, on 26 10 2012, the successful bidder was asked to oblamn
consent to operate from the State Pollution Contiol Board That n order died
01 12 2012 the Sub-Collector, Jajpur has drected to precede wilh icase
agreement with the successful bidder by receipt of memorandum in letter No
1517 Dt 26 11.12 from the State Poliution Control Board The said memorandul
has only sanctioned for consent to estabish the quartying achvities by the
successful bidder - That the lease agreeppstt botween the bidder and Sub
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Collecto:  Jajpur as Competent Authonly was duly registerad hefore e Hub
Registrar, Dharmasala on 5 December 2012 [hat after execution of foase

agreement, the successful bidder has operate the guany up.to DU Z7 17 15 &
depositing the bid price increased by 15 % every suctecding year along witt i
differential royalty amount. That in order dt. 27 112075 the successful budde
was asked to stop operation the quarry in responsc to the letter No 3225 o
06 11 15 of the Regional Officer State Poitution Contral Board  Kalinganagay
Jajpur '

That, the successful bidder operated the quarry from 056 12 2012 to
27 11 2015 without obtamning necessary environment ciearance from  State
Poliution Control Board in violation of the orders of ton bie Sureme Court
Deepak Kumar -Vrs State of Haryana Case

That the successful bidder has extracted 47800 Cum of: black
stone from 20122012 to 27.11.2010 and the bidder has deposiied Rs
141,61 80000 (Rupees one crore forty one lakhs sixty one thousand eght
hundred) as per the prevailing rate of royaily in scheduie It of OMMC Kules
2004.(Annexure 1)

In view of the facts stated above, nccessary legal action may be
intiated agamnst the quarry owner for violating the orders of the Hon'ble Supreme
Court and as per the provisions of Environment Protractior Act 1986

This 1s for favour of kind information and necessary action.
L . L
{ o
' s’ C Yours faithfully,

Enclosures - As above ' m,{\*ﬂ“ At

s aly
‘0 G =
; wu\ac:;ﬁ\!ciﬂ“ ~ /g,,y i -
co —\€§’\‘
3 lahasidar Dharmasala

R
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IN THE COURT OF J.M.F.C.,,CHANDIKHOLE
2(C) C.C. No.

76

5
5 et v omplainant Sei Harayan Chandre Dhan, DAS(1] }'/'T;{‘
Sul- Civisiuna! Magistrate (2.0.M ), Jagpour Gt
Jajpur
& Mame & other Description of the (1) Sri S-ipas Jena,
Koo esed Person &0 Murahdhar jena
L]

Villege-Saro, PO Handaspur
Pl Inarmasain it ‘n;;}‘?_hll

{2} Mol Behera S/0 Bishnu Ch, Behwera
Willorge Sundat:a

PS-Unarmasale s, Jajpur

s pate, Tome & Place of Occurrence 2007-03 ta 2015-16, At: Dankan
Black stone quarry, Dankan, Pa- Jenafiut
Unger Dho masala Tahas (st Jaypuor

4 Name of the Witness (1} Tahas:igar, Dharmasala, ist. Jajpur
(2} Director, Environment-Cum-Special Secretary
Govt., Forest & Enviroament Department, Odisha
Bhubanssw s
{3) Regior i Officer, Stete Poliution Control Baaed
QOcisha, Kal.nganagar
{(4) Deputy Director Mines lajpur Road
5 Name of the offence with state Pyrishable U/S 18 of the Envirgamesn!
protection
Act. i‘gab & wiolaton of order of Hoen ble High
Court Ddisre by extracting blacksione withon
obtaining £ nvironment ciearancg from OSPCE

&SEIAA, s
¢ Whether ainy information was given Nc, inforimation was given at any Police Station
1o eny Pohice Station B if so. action : and as such taking of actign by Police does not an

rakenr thereon

7 whethe: any previous compliant regarging  Praviously no complamnt is filed for the gresent
the saine accurrence was filed. 1f'so *he alieged oftence.
rame of tne Court and date and manner
of drisposal of the same. » -r-"
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COLLECTORATE4JPUR

Ph 06728-222001(0) 222330(R) Fax -222087 77
E-mail: dm-jajpu@nic.in. web site: www.jajpur.nic.in
[Revenue Section]
3«
OFFICE ORDER g
~ N
No )¢)) Date JL - 1046 8 &
1e ner discussion in the meeting held on 13.10.208 in the Residential office Chamber of § § §
the Collector & D.M, Jajpur, the squads have been constitued comprising the following Officers 9 Q:
~ and slaffp for taking up enforcement activities on dt. 15.10.2018 and 16.10.2018 in and around S~ <
the Danakri Hill area to measure all the stocked quarry materials, disconnection of electricity '28 R
and also seizure of the machinery etc. in quarry area under Dharmasala Tahasil. <t
1 Sweta Kumar Dash, OAS. Deputy| 1. Sheetal Agarwal, ORS,  Tdr.

Collectorate, Dharmasala (//C) |

-5 Collector,  Revenue,
. Jagabandhu Jena, Asst. R.l, Aruha ’

’: Jajpur. 2
| 2 De!viprasad Mohanty, ORS, Addl. Tdr, 3 Manas Kumar Bej, Amin, Dharmasala
1 Dharmasala. Tahasil.
3. Sushanta  Kumar Swain, Rev. 4. Abhimanyu Barik, p.S, Dharmasala
Inspector, Dankari Tahasil. (
4 Hitesh Samal, Amin, Dharmasala 5. Nimain  Charan Das, Peon,
Tahasil. | Dharmasala Tahasil. f
| 5 Madan  Mohan Barik,  Peon, 6. Umesh Chandra Lenka, ORS, Asst. |
i Dharmasala Tahasil. Collector,  Collectorate, Jajpur,
' 6. Sunil Kumar Meher, OAS, Tahasildar, Executive Magistrate of the Team.
l Jajpur, Executive Magistrate of the |
Team. |
| i, TTEAMNO.3 IV.TEAM NO. 4 ;
i Saroj Kumar Panda, OAS, Tahasildar, | 1. Ashok Kumar Das, OAS, Tahasildar, |
Rasulpur Darpan ;
2 Birakishore Maharana, Rev Inspector, | 2. Manoj Kumar Mohapalra, Rev Inspector,
Talagarah Neulpur
. 3. Ranjan Kumar Biswal, Rev Inspector, | 3. Soumya Ranjan Jena, Rev Inspector, |
? Salepur Bankasahi
L4 Nilalohita Nath, AR!, Badakaima 4. Biranchi Boitei, Rev Inspector, Badakaima
LS Ananta  Charan  Mohanty, p.S| 5. Hemanta Kumar Nanda, P.S, Dharmasala .
1 Dharmasala. , 6. Kshirod Kumar Dash, ORS, Addl Tdr. |
| 6. Anup Kumar Behera, ORS, Asst. Jajpur, Executive Magistrate of the |
- Collector, Collectorate, Jajpur, Team. ;

____ Executive Magistrate of the Team. |
The team will work under the direct supervision of the Additional District Magistrate.m

Jajpur and the Sub-Collector, and SDM, Jajpur. The order shall come into force with immediate
effect with a direction to submit time to time progress report on the matter for information of

Collector, Jajpur.
By order of the Collector, Jajpur.

.|
U
| Additional District Magistrate, Jajpur.
»



S| | Name of the Minor | Area Name of the lessee
» No } Mineral source in Ac
i"l Dankan Black Stone |7.00 | Sri Mahendra Swain

A’fv\p mwra;lz,

o 06%0LLECT0RATE, JAJPUR
e 8-222001(0) 222330(R) Fax -222087
- dm-jajpu@nic.in. web site: www.jajpur.nic.in

[Revenue Section]
OFFICE ORDER

No £59¢  pate 12-10.25)g

In purs ‘ ' i

| E uant to the instruction of Director, Environment-Cum-Special Secretary to
Govt. in Forest & Environment,Department,Odisha,Bhubaneswar communuicated vide
letter No 27184/F&E Dated 12.10.2018, the Environment Cleara;\ce of the folllowing

Minor Mineral Sources of Dankari Hill under Dharmasala Tahasil granted by the

DEIAA Jajpur are hereby cancelled, with immediate effect.

"Order No and cate |

| . Quarry No 6/11 At-Khapuria,

\ 1469 dt 22.03.2016 |

p.S-Madhupatna,Cuttack

5" ~TDankari Biack Stone | 9.00 | Sri Sribash Jena ,MD M/S | 16630t30.03.2016
" Quarry No € | Jena MineralsPvt Ltd,

At-Saroi,Post-
Haridaspur,Jajpur

IRNCRE—————

Dankari "Black Stone | 8.00 | Smt Jyotshna Jena

4| Dankari Black “Stone | 712.00 |

| | At-Saroi,Post-

lHandaspur Jajpur

I

\S;o

[0 T ——
71560 dt 31.03.2016

At-HlG-CMB,Baramunda

I

1

’ Quarry No 1/¢4 \W/O Prasanta Kumar Jena
r

| |

! ] HB.Bhubaneswar.Khurda

| Quarry No 02 1 g/O Late Muralidhar Jena

o o — e

k" 78

Y
Q
3
e
¢E§
'XQ)Q
.‘5'1’{:2
|
Y]
%u
L

57 Sribash Jena T T3t75dt29. 12017
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no. ENV 1 (L) @;&) . On Ment DePal’tment ¢
& AE R \lﬂ\ 1262
From /FRE Dated%October, 2018
D Murugesan, g - e
’ ecCtor E"“roﬂment F, oot \\\
Um-Special Secretary tq Govt o B Y
T % 4,
0 r\ é)/t m\ ; ‘;f;
P “The COlleCtor, Jajpur \ o /_J,_"’ L
.'} u
Sub: ' " . e
'a“ri‘;m;sregardmg illegal mining activities in and around Dankari Hills forest
Per orders of the Hon'ble NGT in OA No. 604 of 201
1286/2018) 0. 604 of 2018 (MA No.
Sir,

This is to bring to your notice that the Hon’ble NGT vide their order dated
the 31t August 2018 in OA No. 604 of 2018 (MA No. 1286/2018) have directed the
Secretary Department of Forest & Environment, Govt. of Odisha to constitute a

Joint inspection team comprising representatives of the SECB, SEIAA, Collector "
"Jajpur and the Forest Deptt. to ascertain the facts by visiting the site and take

appropn%te steps in accordance with law, within one month from the date of order.

The application seeks direction of the NGT to close down illegal mining activities in

and around Dankari Hills forest area.

In pursuance of the direction of the Hon'ble NGT a committee was constituted with
Chairman, SEIAA as Chairman; and Collector Jajpur; DFO, Cuttack, representative of State
a ' ’

\Lution Control Board as members and Senior Scientist (EGE), Forest & Environment Dept
Po
as Member Convener.

The committee visited the site on 5% October, 2018 and the Chairman has submitted
\
i the report. Some of the recommendations are given below:

1. Collector, Jajpur will be requested to revoke all the ECs which have been granted by
the DEIAA in favour of the stone quarries in Dankari hills area forthwith, because all these
quarries together constitute a cluster of above 50 Ha in area; and therefore fall into
category B-1, for which there is a separate procedure for grant of EC.



330 |
he violators who %

requested t0 file prosecution against t
EC from the SEIAA.

(ly without obtaining
ked quarry materials on war footing

measure all the stoc
y be assessed and demanded from the quamy -

Collector, Jajpur will be

2.
s illega

peen operating the quarrie
' The Sub-Collector has to

i
and royalty at appropriate penal rates ma
the case may be.

operators or stoné crushers as
Electricity to the quarries shall be stopped.

therefore requested to kindly take necessary $

favour illegal quarry operators, file prosecution against them
15 and 19 of the Environment (Protection) Act, 1986 before the concerned SDJM

action to stop electricity to the violating quarries. It may

4,
teps to revoke all ECs granted in

It is
/ stone crushers under section

immediately. You may also take
please be informed that delay in submission of report may attract adverse report from the

Hon’ble NGT.

- r:g;i: s?e:f:t*:; ::d;::::; zzl;'ce :orce, Home Dept/ D.G. Police are

iiag) it eyt DRirict: Pl ;:z rf:ﬁ;:lic? ;orce to pu't an end to the

proviged wiil be requested to monitor all the exi with the fpec:al s e e

and seize the trucks if they are s ; : tj-'x:t rautes for plying of loaded trucks,

< requested to mobilize your :;n ’f‘aklng minerals illegally. For the time being, it
sting force to stop illegal operation of stone

quarries,

THIS MAY BE CONSIDERED AS TOP PRIORITY

Yours faithfylly,

- Jirector, Environ
cum-Special Secretary to éno?rrt‘t



IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
CIVIL APPEAL NO(S). 10113 OF 2018
SRIBASH JENA ... APPELLANT(S)
Versus
SARBESWAR BEHURA & ORS. ... RESPONDENT(S)
ORDER

The impugned order passed by the National
Green Tribunal (NGT) is an ex parte order without
issuing notice and without hearing the affected

parties i.e. the appellant.

2. In that view of the matter, we set aside
the impugned order dated August 31, 2018 and

restore the Original Application No. 604 of 2018

nfg@along with Miscellaneous Application No. 1286 of

2018.

oo
=

f- MV B A LEDDY
COLLECTOR
JAJPUR
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3. The NGT is free to pass fresh orders in
accordance to law, after taking into consideration
the respective arguments that may be raised by the
learned counsel for the parties and material

placed on record.
4. The appeal is allowed accordingly.

5 Pending application(s), if any, shall stand

disposed of.

........................................................... . oJ.
[VIKRAM NATH]

- ER———
[ SATISH CHANDRA SHARMA]

NEW DELHI;
_MARCH 19, 2024.

82
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ITEM NO.33 COURT NO.9 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 10113/2018

SRIBASH JENA Appellant(s)
VERSUS
SARBESWAR BEHURA & ORS. Respondent(s)

( IA No. 142797/2018 - EX-PARTE STAY IA No. 142799/2018 - EXEMPTION
FROM FILING C/C OF THE IMPUGNED JUDGMENT)

Date : 19-03-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE VIKRAM NATH
HON'BLE MR. JUSTICE SATISH CHANDRA SHARMA

For Appellant(s) Mr. P. N. Misra, Sr. Adv.
Mr. Mukul Kumar, AOR

For Respondent(s) Mr. Ashok Kumar Panda, Sr. Adv.
Mr. Tejaswi Kumar Pradhan, AOR
Mr. Manoranjan Paikaray, Adv.
Mr. Shashwat Panda, Adv.
Mr. Ritwik Kumar, Adv.
Mr. Aniket Gupta, Adv.

Mr. D. Bharat Kumar, Adv.

Mr. Aman Shukla, Adv.

Mr. Pulimamidi Shashidhar Reddy, Adv.
Mr. Chalasani Venkat, Adv.

Mr. Dasari Muralee Mohan, Adv.

Mr. M.. Chandrakanth Reddy, Adv.

Mr. Gopal Jha, AOR

Mr. Som Raj Choudhury, AOR
Ms.S. Aradhana, Adv.
Mr. Prashant Kumar, Adv.

UPON hearing the counsel the Court made the following
ORDER

The appeal is allowed in terms of the signed
order.

Pending application(s), if any, shall stand
disposed of.

(SONIA BHASIN) : (RANJANA SHAILEY)
COURT MASTER (SH) COURT MASTER (NSH)
[Signed Order is placed on the file]
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
ORIGINAL APPLICATION NO 604 OF 2018

IN THE MATTER OF:

SARBESWAR BEHURA

Versus
UNIONOF INDIA&ORS.  eeeeees RESPONDENTS

I, Mrs. P. Anwesha Reddy, presently working as Collector & DM, Jajpur, State of Odisha
(Respondent No 2,6,7,8,9 and 11) in the above Application do hereby appoint and retain
Mr. Som Raj Choudhury, Advocate-on-Record, Supreme Court, New Delhi to act and
appear for me/us in the above Petition/Appeal and on my/our behalf to conduct and
prosecute or defend or withdraw the same and all proceedings that may be taken in
respect of any application connected with the same or any decree or order passed
therein including proceedings in taxation and application for Review, to file and obtain
return documents and receive money in my/our behalf in the said Application and to
represent me/us and to take all necessary steps on my/our behalf in the above matter.
I/we agree to ratify all acts done by the aforesaid Advocate in pursuance of this authority.

Dated 27th day of November, 2024
ACCEPTED & IDENTIFIED/CERTIFIED
“ )
g g
Som Raj Choudhury (AOR) g

Respondent

COLLECTOR

MEMO OF APPEARANCE JAJPUR
To, (RESPONDENT - 3,4,7,8,

The Registrar
National Green Tribunal, 9 AND 10)

New Delhi.

Sir,
Please enter my appearance for the abovenamed Appellant(s) /Petitioner(s) /
Respondent(s) in the abovementioned matter.

Dated 27th day of November, 2024



SomRaj
Typewritten text
27th

SomRaj
Typewritten text
27th

SomRaj
Typewritten text
(RESPONDENT - 3,4,7,8,
9 AND 10)

SomRaj
Typewritten text
84
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N' G ma || Lex Rex Associates <lexrex.associate@gmail.com>
REPLY ON BEHALF OF RESPONDENT -STATE OF ODISHA-OA 604 OF 2018
Lex Rex Associates <lexrex.associate@gmail.com> Wed, Nov 27, 2024 at 3:28 PM

To: "Adv. Manoranjan Paikaray" <mpaikray@gmail.com>, "Isha.Arora@gmail.com" <Isha.Arora@gmail.com>, secy-
moef@nic.in, dirm-png@gov.in, "seiaaodisha@gmail.com" <seiaaodisha@gmail.com>,
"chairman.seiaaodisha@gmail.com" <chairman.seiaaodisha@gmail.com>, kalyanilab@yahoo.co.in

Dear Sir /Madam,

Kindly find attached the Reply of the State of Odisha in the above captioned subject matter.

This may be considered as an advance service on your goodself. Kindly acknowledge the receipt of the same.

Thanking You

Office of Shri Som Raj Choudhury,

Advocate on Record
State of Odisha
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